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conclusions, and also we will be provi-
ding the Press Council with sufficient
staff and money with which they can go
further into this. My friend, Mr. Ganga
Sharan Sinha, has also asked that the
budget and the finances of the Press Coun-
cil should not be subject to the vagaries
of the Ministry of Information and Bread-
casting. Although it may be early for
me to say it, I can only say this thing that
in this context also we will be guided by
the recommendations of the Advisory
Committee because in one of the para-
graphs of their report they have dealt
with this. Whatever they have said rthe
Government is going to accept.

Mzr. Chandrasekharan and Mr. Rewati
Kant Sinha have drawn my attenticon
to the working of Samachar Bherati. 1
share their distress because 1 also feel
that this Samachar Bharati, which had
been set up with very lofty ideals, unfortu-
nately is not living up to them. They
have dispensed with the services of Lala
Firoz Chand. Lala Firoz Chand is not
only one of the respected leaders of this
country, one of the patriots who fought
and gave all hislife fighting for the national
struggle. but I think in building up Sama-
char Bharati his contribution has been
remarkable and considerable. Similarly
some other journalists have been got rid
of. The Government is very much con-
cerned about the unsatisfactory working
of Samachar Bharati. Recently the
Auditor General in his report on Rajas-
than Government’s accounts also has
brought to the Rajasthan Government’s
notice the sad functioning of Samachar
Bharati. At this stage I would only like
to say that we are looking into it because
we are keen that Samachar Bharati and
other news agencies should not only be
good, efficient, widespread, good in the
sense of news dispensation, but also good
and financially sound so that the working
journalists can have their correct place
in their functioning.

Some friends yesterday and today have
drawn the Government’s attenticn to the
condition of working journalists and their
representation in the Press Council and
elsewhere., and a suggesticn was made
that the Government or the Press Cowncil,
Government 1 think, should maintain a
register of the working journalists, wor-
king journahlists actually and not the
pseudo-journalists as was the word used.
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to the conclusion that a register of this
type should be maintained.

1 would only say cne word more and
finish. 1 think one of the really sericus
problems of today is the pr¢blem of the
monopoly and tke growth of chain rcrers
and I hope very soon this Hoyse will have
an opportunity to address itself to the
report of the Press Council. And
before 1 sit down, T would only say
that the Press Council has functioned in
spite of various difficulties. 1 hcre,
when more powers are given to it s a
result of the next Bill,its functioning would
improve, its area would widen and its
contribution will be felt more.

Thank you very much.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : The question is :

‘““That the Bill be passed.”’
The motion was adopted.

——

MOTION RE-REPORT OF THE COM-
MITTEE ON DEFECTIONS

THE MINISTFR OF HOME AFFAIRS
(SHR1 Y. B. CHAVAN) : Mr. |Vice-
Chairman, Sir, I move :

¢ That the Report of the Committee
on Defections Jaid on the Table of the
Rajya Sabha on the 18th February,
1969, be taken into consideration.’’

While moving this Motion, T would
like to give a brief outline of the recom-
mendations of the Committee. It will
be interesting to go into the history of”
this Committee as well.

As you know, Sir, after the Fourth
Geperal Flection, this country witnessed
a very unhealthy but at the same time a
very complex political trend in its politi~
callife. That was the trend and problem
of defections of legislators. Of course,
1t is quite natural in the political Iife of a
party cr the political life of individuals
that there is a possibility of honest, dis-
sent and possibly, one may think of chan-
ging his own views or of shifting nis alle-
giance from one party to another party.
That mey perhaps be patural in the transi-
tory pesiod in tae life of any party or

1 think it was a good suggestion and the
Government will be interested in looking
into it. I think we may be able to come

country as well. But if one Jooks to the
size of the problem, particularly after
the Fourth General Election, one becomes
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aware that what was happening was not
in any way a natural thing or a desirable
thing. What was happening was a sort
of challenge to the stable functioning of
parliamentary government, If you kindlv
look to .he very first paragraph of the first
<hapter of this Report, it is stated about
the magnitude of the problem that nearly
438 defections occurred in 12 months.
And the motivation for these defections
has also been indicated in the same para-
graph where the Committee have said—

“That the lure of office played a do-
minant part in decisions of legislators
to defect was obvious from the fact
that out of 210 defecting legislators of
the Siates of Bihar, Haryana, Madhya
Pradesh, Punjab, Rajasthan, Uttar
Pradesh and West Bengal, 116 were
included in the Couacils of Ministers
which they helped to bring into being
by defections.”’

That shows the size of the particulal
problem, and naturally the country wa’
very much concerned abo>ut it, and its
<concern was reflected in one of the Reso-
lutions that was moved in the Lok Sabha
for the appointment of such a Committee
to examine this problem, as a result of
which a Committee was appointed.

The Committee consisted of the Home
Mumister as Chairman, the Union Law
Minister, the Umon Minister for Parlia-
mentary  Affairs, the representatives of
the 8 political p.rties and the three Inde-
pendent Groups recognised by the
Speaker in the Lok Sabhlia. And the other
members were, Shri P. Venkatasubbaiah,
‘Shri Jaya Prakash Narayan, Shri H. N.
Kunzry, ShriC. K. Daphtary, ShriH. M.
‘Seervai, Shri M. C. Setalvad and Shri
Mohan Kumaramangalam. Represen-
tatives party-wise were as follows :—

1. Prof. N. G. Ranga—Swatantra.
2. Prof. Balraj Madhok—Jan Sangh_
3. Shri S. N. Dwivedy—PSP.

4. Shri Madhu Limaye—SSP.

5. The CPl was represented by an
hon. Member of this House, Shri Bhu-
pesh Gupta.

6. The Communist Party (Ma.rxist_)
was represented by Shri P. Ramamurti.

7. The DMK was represented by Shri
Ambazhagan.

8. Shri N. C. Chatterjee—Progres-
sive Group.
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9. Shri Raghuvir
Nirdaliya Sangathan.

10. The Independent Parliamentary
Group was represented by Dr. Karni
Singh.

Sngh Shastri—

The Committee held six meetings and
ultimatelv succeeded in producing the
Report which is before you today.

I must say, work on this Committee
has helped me to enrich my political
experience in this matter because there
were veterans like Shri Jaya Prakash
Narayan, with experience of the working
of the political parties, he being the foun-
der of one of the leading parties of the
country. Then we had the privilege of
having on the Committee Mr. Kunzru
an old veteran and a man who has got
authority and experience to give his
views on matters of public importance.
Then we had the versatile legal lJuminaries
like Mr. Setalvad, Mr. Seervai, Mr.
Mohan Kumaramangalam and Mr, C. K.
Daphtary. So, if you go through the Re-
port, you will find that it is very difficult
to say that all members agreed on one
recommendation. Though we have pro-
duced compact recommendations  with
the majority view, you wi'l find from the
Report that there are certainly very im-
portant Notes of Dissent also. That
shows the richness of experience of poli-
tical tife.

SHRI AKBAR ALI KHAN (Andhra
Pradesh) : Very nicely put, Mr. Home
Minister.

SHRI Y. B. CHAVAN : Well, Sir,
1 must say that in the early stages we
failed to come to an agreement whether
defections were good or not because 1t
was very difficult to aefine defection.
Ultimately we succeeded, with the help
of Shri Jaya Prakash Narayan, in evol-
ying the recommendation that we have
made. Naturally, thisis a very practical
suggestion. It was very difficult to define—
what can be called defection. Sometimes
parties themselves resorted to merger in
other parties. What can this process be
called? Ultimately, there was one view
that prevailed with the majority members
that there is an unhealthy tendency which
is born of poliiical irresponsibility and
a sort of political opportunism because
most of the defections that were taking
place were prompted by the lure of office.
And it was thought that we would have to
take some steps to make recommendations
as to how this could be prevented.
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Then, Sir, you will find that certain
recommendations have been made. These
recommendations we have classified into
four groups, viz., ethical, political, cons-
titutional and legislative. I think ‘cons-
titutional® and ‘legislative’ really speaking
come under the same category. But
I do not know why this was there, I do not
exactly remember why it was categorised
separately. Sir, the general background
of thinking has also been indicated in para-
graph 11 of this Report.

Ultimately, the general agreement was
that the problem of defections can be
effectively tackled by some sort of evolu-
tion of a code of conduct amongst the
political  parties themselves. But, Sir,
my own experience about this formula-
tion of code of conduct and its imple-
mentation is not very encouraging. I
know that it is very desirable to have a
code of conduct. Ultimately we must
succeed in creating that feeling among
the leaders of all political parties to see
that we implement it. But the type of poli-
ticallife that we are leading or the type of
leadership that we have succeeded in pro-
viding to our political parties today or
possibly the political condition that exists
in the country has not yet succeeded in
giving that code of conduct to be properly
or effectively implemented. But it does
not mean that we shou'd not make further
efforts towards it. Therefore, this was
the basic concept that was agreed to
by all. 1 think this is possibly the only
unanimous recommendation that such
an effort should be made. And, Sir, itis
left to the Home Minister to calla meet-
ing of the political parties and see if he
succeeds in evolving a code of conduct.
That is their recommendation.

Then the political recommendation is
there which is also of a gencral type.
But if we come ultimately to the consti-
tutional remedies that are thought of,
which are, according to me, very material
recommendations, they are capable of
being implemented by some legislative
action.

Ultimately we came to three types of
major recommendations. The first was
whether the Prime Minister at the Centre
or the Chief Ministers in the States should
be a member of either of the Houses when
there ars two Houses or he should neces-
sarily be a Member of the Lower House.
And the majority view was that it is much
better that this chief executive. . .
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SHRI BHUPESH GUPTA (West
Bengal) : Was it majority or unanimous?

SHRIY.B.CHAVAN : It was majority.
The only unanimous recommendation—
Mr. Bhupesh Gupta, you remember—
was the ethical onc, of evolving some sort
of code of conduct. I think, constituted
as we are, we could not think of any mono-
lithic recommendation .

SHRI BHUPESH GUPTA : [ think
that was also unanimous except that
the D.M.K. wanted that the Chief Minis-
g;:r. for the time being should remain as
it is.

_ SHRI Y. B. CHAVAN : That means
it was not unanimous.

SHRI BHUPESH GUPTA : Not the
Prime Minister.

SHR{ Y. B. CHAVAN : I have got the
record of it. T can certainly show ycu.

SHRI SUNDAR SINGH BHANDAR]
(Rajasthan) : There is a minute of dis-
sent appended to it.

SHRI Y. B. CHAVAN : This was one
recommendation, I agrze. I am not com-
mitted.

SHRIT BHUPESH GUPTA : You were
with us.

SHRI Y. B. CHAVAN : You were with
me.

SHRI DAHYABHAI V. PATEL
(Gujarat): They have always been together.

SHRI BHUPESH GUPTA : Mr. Vice-
Chairman, after all, he is our Chatra-
patiin the Rajya Sabha. I side with him.

SHRI ABID ALl (Maharashtra)
Sincerely ?

SHRI Y. B. CHAVAN : I am very
happy. I am also willing to be with him
on this limited matter, This problem
of defection has become a matter of con-
cern to all because the motivation for
defections arising out of political opportu-
nism, if it is to be met some constitu-
tional measures, will have to be thought
of. And for that matter, Sir, the recom-
mendation, a very important one, is given
in paragraphs 19 and 20 of this report.
1 do not want to go into the deliberations.
But it was said that the person who isa
defector should not be allowed to hold
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any office of profit, Ministership or any
other office of profit, for a period of one
year.

AN HON’BLE MEMBER : Only,

SHRI Y. B. CHAVAN : That is the
recommendation of the Committee. If
you think of a different way, I would like
to know your views on this matter so
.that there will be a sort of agreement.

Therefore, there would not be a temp-
tation to change political colours. Sir,
we tried to work out the definition of
“defector’’. I think that was accepted
practically by all concerned.

SHRI BHUPESH GUPTA
dissented.

SHRI Y. B. CHAVAN : Yes, you dis-
sented. T would like to put the definition
on record. It says :—

‘“An elected Member of a Legislature
who had bzen allotted the reserved
symbol of any political party can be
said to have defected, if, after being
elected as a Member of either House
of Parliament or of the Legislative
.Councilor the Legislative assembly of a
State oi Union Territory, he voluntarily
renouances allegiance to, or association
with such political party, provided his
action is not in consequence of a deci-
sion of the party concerned.”’

This was the definition that was! accep-
ted, and on the basis of this definition
the appointment of a defecting legislator
was barred for a period of one year until
he goes back to the electorate and gets
re-clected. This recommendation was
accepted.

: No. 1

Another recommendation which is made
is lumiting the size of the Councilof Minis-
ters. This was considered  necessary
because the number of people who were
included in the Councilof Ministers some-
times appears to be unending. As the
life of the Government proceeded the
Council of Ministers went on inflating.
And sometimes we found that most of
the Members of the party forming the
Government were in the Council of Minis-
ters. In one state, I think, we had
reached that stage. Soin order to find a
solution to this problem the recommenda-
tion says that there should be limitation
on the size of the Council of Ministers.
.Of course, what that size should be, cer-
tainly has become a bone of contention.
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Mr, Bhupesh Gupta thought of one thing.
The majority of the Committee thought in
some other way. We havemade a detailed
mention of these matters in this report.

So, Sir, this principle of limiting the size
of the Council of Ministers is a very im-
portant and a welcome recommendation
asfar asI cansee. What that size should
be is a matter of political consideration
again, and in this matter, certainly, I
would be interested to know the views
of the Members of the House.

These are, in substance, the recommen-
dations. Of course, T would like to make
a mention of one recommendation made
by a group of very distinguished lawyers
who were asked to go into this problem.
They recommended that the defectors
should cease to be Members unless they
go back and get themselves elected. That
recommendation was made by the lawyers’
group. Butthe Committee did not think
it possible to accept this recommendation.
1 thought I should make a mention of
thisidea that was placed before this Com-
mittee.

I have placed this matter before you
because I feel thatthis matter is urgent.
At the same time the Government did
not want to rush into formulating final
proposals because it is much better to
have the views of Parliament in this matter.
I have also written to the State Govern-
ments so that if we can get their views
possibly it might be helpful to ultimately
formulate some proposals for the consi-
deration of Parliament.

The purpose of this discussion is to
have the guidance of the Members of the
House. I do not propose to accept any
amendment. The idea is not to commit
this House to any particular line of action.
The idea is to get some expression of views
on the recommendations as such. Thank
you.

The question was proposed.
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SHRI BHUPESH GUPTA : Mr. Vice-
Chairman, I can quite understand Mr.
Chavan placing the report for eliciting the
opinion of the House. 1 think it is a
good approach although it has been long
delayed. But the House 1s empty. The
time chosen has been very wrong for
such a discussion.

SHRISUNDAR SINGH BHANDARI:
They are ali defecting.

SHRI BHUPESH GUPTA : I do not
know who is going to be Aya Ram or
who is going to be Gaya Ram. At least
the Aya Rams should have been here.

oft AW : e fag gen A
S g |

SHRI BHUPESH GUPTA : You are
a Haryana Ram. You have exczlled
every State. The whole lot there is of
Aya Rams ana Gaya Rams.

AW cgw WA W a7
gl TEm fag F 9 A Fd |

SHRI BHUPESH GUPTA : 1 appre-
ciate you because we would like to hear
from you. You have got great experience
because of wholesale desertions. All
1 say, Mr. Vice-Chairman, is, let this be
partly debated today and then we would
continue, so that those who are not here—
they are somewhere else on some great
mission—may also participate. Many are
not here and the debate will not be very
good . . .

SHRI ABID ALl : He jast came, Sir.

SHRI BHUPESH GUPTA : Where
they are I do not know.

THE VICE CHAIRMAN (SHRI M. P,
BHARGAVA) : There are three amend-
ments, one cach in the name of Shri
Banka Behary Das, Shri Niranjan Var-
ma and Shri Chandrasekharan. Mr. Das
and Mr. Niranjan Varma are not here.

SHRI K. CHANDRASEKHARAN
(Kerala) : Sir, [ want to move my amend-
ment.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Even after hearing the
Home Minister ?

SHRI CHANDRASEKHARAN : Yes.
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THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA : All right. °

SHRI K. CHANDRASEKHAEAN *
Sir, 1 beg to move. ;
3. “That at the end of the motion,. the
following be added, namely :— .

‘and having considered the sami:,
thisHouseis of opinionthatimmediah
legislation be undertakento prevent
defections.”

The question was proposed.

SHRI DAHYABHAI V. PATEL : Mr.
Vice-Chairman, Sir, I would like to voice
a complaint, if 1 may, that inthis Com-
mittee the Rajya Sabha wasfnot given its
due place when the Committee was for-
med. I know that there are some people
who feel that Bhupesh Gypta is Rajya
Sabha and Rajya Sabha is Bhupesh Gupta.

hSHRI ABID ALI : Nobody feels like
that.

SHRI BHUPESH GUPTA :1 must
make this clear. First of all, Mr. Dahya-
bhai Patel was not there; [ also missed
him. Mr. N. G. Ranga was there. The
invitation was not sentto the Rajya Sabha
or the Lok Sabha. The invitation was
sent to the chairmen of the parties, to
the heads of the various parties. The
party executive decided as to who should
go, and only one member from each party
was sent. If the Swatantra Party had not
nominated my friend, Mr. Dahyabhai
Patel, I am very sorry for it.

SHRI DAHYABHAI V. PATEL

Why are you defending his action ? Why
do you get up to defend the Home Minis-
ter so readily? He will speak for whoever
has done it. Mr. Bhupesh Gupta, in
fact, has given me an opportunity to rein-
force my argument. I say the Rajya
Sabha was ignored. Mr. Bhupesh Gupta
is trying to support his argument by saying
that the Rajya Sabha was notignored and
that invitations were sent party-wise.
Why was that so? In support of my argu-
ment that the Rajya Sabha was ignored
and it should not have been ignorsd, I
want to say that a larger nymber of defec-
tions, in proportion to the number of
members, have been from the Rajya
Sabha. Inthe Lok Sabha, it is every tive
years; in the Rajya Sabha it is every two
years. Everytwo years we have the bien-
nial elections, new members come in and
there is defection. So, Rajya Sabha has
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been igrored in this even though this
defection process started very early here
and * e defecting people are still on the
Cong,cess benches as  Ministers. 1 do
not want to name them. But I mention
this to illustrate and reinforce my argu-
m.nt that the Rajya Sabha has been igno-
rd. I had mentioned this on a previous
,ccasion and I was told Prof. Ranga
was there. Prof. Ranga is a very senior
and experienced parliamentarian but he
has always been in the Lok Sabha and
he does not know

SHRI AKBAR ALI KHAN : He was
in Rajya Sabha also.

SHRI DAHYABHAI V. PATEL
I stand corrected.

SHRI BHUPESH GUPTA Oune
great quality he has is that he has also
changed sides many times—here, there,
here, there, like that he has gone.

SHRI DAHYABHAI V. PATEL : Well,
I am not aware of the past history. I plead
ignorance and I stand corrected. But
my experience has been more in the Rajya
Sabha and I think many Members in the
Rajya Sabha will join me in my feeling
that the Rajya Sabha should have received
its due recognition and should have been
given more representation than the sole
representation of Mr. Bhupesh Gupta
on this Committee, because the problems
of defection are different here from those
in the Lok Sabha. Yet this House has
been ignored completely.

There have been many defections 1n the
Rajya Sabha and at least as far as Rajya
Sabha is concerned, the right of recall
should have been insisted on because it
would have been simpler and easier.
If the voters’ constitutency is very large
running into lakhs of people, then in prac-
tice it will be very difficult to have a refe-
rendum or right of recall. But as far
as the Rajya Sabha is concerned, it is
very small and simple and it could be done
very easily. Mr. Bhupesh Gupta can
go and tell the Bengal Assembly “I do
not like that fellow. Go and recall him?’.
Of course, he has abolished the Council
th:re. The Assembly is there and the
voters thers can exercise their right if
that aspect had been considered by this
Committee. Unfortunately, that was not
considered.

Then, the Committee considered one
aspect, l.e. defection of members for
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ministership. 1 feel, Sir, that the Com~
mittee has only looked at the problem
partially. Ministership is not the only
allurement to change sides. The Na-
tional Shipping Board, for instance,is a
great allurement. We know how it had
been used by the Congress Party last
time, how a member of our party was
made to defect. Is that not known?
Do you want me to name him? I do not
want to name anybody. But this tem-
ptation, the carrot, has been dangled
before many people too often by the Con-
gress Party, and this is wrong. If you
want moral standards, the person who
preaches morals must lay down a very
high standard himself.

SHRI CHITTA BASU (West Bengal) :
Yes, I agree.

SHRI DAHYABHAIL V. PATEL : You
agree with me and I think on this side also
they will agree with me.

SHRI PITAMBER DAS (Uttar Pra-
desh) : There is no difficulty in agreeing
with you on principle. The difficulty lies
in practice.

SHRI DAHYABHAI V. PATEL
shall give you practice if you want.

I

If a high moral standard is to be set,
it is essential that the Congress Party
which is in a majority should have set a
high standard and should not have en-
couraged defections all through these
years in both Houses—every five years in
that House and every two years in this
 House.

SHRI CHITTA BASU : They mono-
polised it,

SHRI DAHYABHAI V. PATEL
Therefore, Sir, this reinforces my argu-
ment that the Rajya Sabha should not
have been ignored in this matter and the
Government should not have gone by the
maxim that they have followed all these
years that Bhupesh Gupta is equal to
Rajya Sabha and Rajya Sabha is equal to

Bhupesh Gupta.
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SHRI DAHYABHAI V PATEL : Peo-
ple with experience should have been taken
on that commuttee  If you say that people
with experience should have been taken
on this Committee, I think 1t 1s a justi-
fiable plea,

SHRI BHUPESH GUPTA . I think a
club for defectors should be started n
Haryana with my friend 1n the Chair

SHRI DAHYABHAI V PATEL . The
Home Mmister has rightly read the first
paragraph of the Report pointing out the
size of the problem I would have only
liked to supplement it by figures of what
has happened 1n the Rajya Sabha every two
years, and 1f you total 1t up, even though
our numbe: 1s half that of Lok Sabha,
T do not think we will be second to the
Lok Sabha in this matter OQur figure
mn proportion to our numlte-s would
compare very favourably v ‘" tte Lok
Sabna. T am afraid I have not got these
figures; I did not take the trouble to get
them unfortunately, but 1t can very easily
be done

If you look at the Council of Ministers,
you can very easily spot some people
whom we used to see sitting on these
benches but who quietly walked over to
the other side and into the Cabinet also
They are supposed to be dynamic Is
that so? Whether you call them dynamic
or not, within the meaning of this Report,
they are also defectors Then there are
defectors of another kind—1I do not know
whether you can call them defectors or
not There 1s a noble example that we
have got from the Mother of Parliaments—
Mr. Wmston Churchull and  Stafford

6—27 RS 69
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Cripps They crossed over and changed
sides before the elections They went
to their electors and told them that they
have gone from one party to the other
party, giving them the reasons for 1t.
I think that 1s a noble way of doing things.
I would not call them defectors They
honourably put the position before their
party and changed their sides I wish
we had more of such people Democracy
will grow better 1if we have such people
who would ¢eme  out honestly and edu-
cate the voters and powmnt out ‘“This 1s
what 1s wrong with the party, 1 would
Like to alter 1t this way Therefoie, I
am going to this party.” That matter
would be before the pecple The people
would think and the people would decide
It will be a great education for our people
It will be a great experiment for our gro-
wing democracy 1 would like very
much to welcome such a practice if you
can introduce 1t The Committee while
making 1ts recommendations has certanly
given certamn points which we sheuld con-
sider What they have mentioned ulti-
mately boils down to this and that 1s the
most mportant thing Ultimately 1t
depends on the basic morality of the party
of the .ndividual concerned If the indi-
vidual concerned 1s able to think lightly
of his morality or of his right or of his
duty to his party cor to hic electcrs ard 1s
quite wiliing to change siaes, then, equally
the responsibility of lapse of morality 1s
on the side of the party that takes him
1n, 1n picference to 1ts own members who
have been elected as members of the party.
It 1s a bart that 1s offered Some people
may like to call it by a stronger name as
bribe and some pecplc may ke to call
1t simply a carrot  But this 15 1mmoral
and once we start tolerating ymmorahty,
once we start making comprcmises of
this type, we do not know where we will
end After all, what 1s the basis? The
basis 1s the word that we have given to
our electors This 1s our manifesto ana
we are going to stand by it And the
party in power alco says the same thing
When they have a difficulty mn forming a
Government, instead of the stiaight for-
ward, honourable and recognised method
of forming coalitions, mstead of making
compromises with Mr Bhupesh Gupta,
they offer baits for defection The Con-
gress Party 1s welcome to make compro-
muses with Mr Bhupesh Gupta every now
and then and be honest about 1t, as they
have been doing more or less—at least
some of their leaders are doing—and I
would have considered that more honest
and 1t would have been better for the
growth of healthy democracy in  this
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country. I would like a two-party Govern-
ment. But with what we have scen in
this country and outside—in countries
that are prospering with coalitions—
I am wondering as to why there is this
opposition to more than one party, and
we are so mad about two parties. 1 would
like to see free coalitions growing more
and more. At least in this country if we
had coalitions, I am sure we would have
had less talk of corruption and less num-
ber of cases that have been referred
to in this House and referred to outside.
If there was more than one partner in the
Government, I am sure the things that
have happened, the matters that have
been referred to this Parliament and to
the President, the cases of Partap Singh
Kairon, Biju Patnaik, T.T. Krishnama-
chari and others, would not have happe-
ned because the partner in the coalition
would not have allowed such things to
happen and would have pointed out
that such and such a thing was wrong and
he would have protested against such
things. Thus we could have put the party
in power straight. I think this aspect
of the problem the Committee has refused
to look at or has omitted or missed. At
east if there was representation of the
Rajya Sabha I would have managed to
be there andI would have urged this
point of view,

But, Sir, ultimately it boils down to
one’s moral outlook. In that 1 think
one cannot have two moral standards.
One cannot have a moral standard for
us here in Parliament on one basis and
another moral standard outside or in the
international sphere. If the Home Minis-
ter gets up and says that we must honour
the Kutch Agreement because that is a
moral agreement that we have given to
the outside world, by the same moral
standard the promise that this Parliament
had given to the Princes of this country
has to be honoured. It is a question of
moral obligation. It is a question whe-
ther this Government wants to honour
its moral obligations or not. On too
many occasions the Congress Govern-
ment is slipping from high moral stan-
dards and therefore, it is in this trouble,
in this mess. I think, therefore, that it
is the most oppertune time when we are
discussing the report of the Committee
on Defections for us to see as to what
is going to happen to the Congress Party
in the next few days. Is it going to be a
party of Congressmen? Or, is it going to
be a party of defectors? Is it going to be
led by Congressmen, honest Congress-

[ RAJYA.SABHA | the Committee on Defections 3728

men, the people who believe in their word,
who believe in the Gandhian principles,
or, is it going to be bamboozled, hustled
and run by defectors? I think no more
opportune time could have been availa-
ble for this House to discuss this problem,
to draw the attention of the people of this
country to the problems that the country
is facing, than the present one. I am
not against Mr. Bhupesh Gupta’s sug-
gestion of continuing the debate if more
friends want to participate in it. But
I think these are the aspects to which I
would like to draw the attention of the
House and of my honourable colleagues
on both sides and of the people outside.
Thank you, Sir.

SHRI R. T. PARTHASARATHY
(Madras) : Mr. Vice-Chairman, I rise to
congratulate the Home Minister of India
on the historic document that he has placed
before the Rajya Sabha. He could have
found no better time than this to bring
forward this important document on
political defections. Sir, political defec-
tions have become a potential danger to
the stable and smooth running of 'parha-
mentary democracy in India and if they
are allowed to go their way, unchecked
and unbounded, they will wreck the basic
ideals of our Constitution, No political
philosophy can be regarded as more vital
and more significant in India today than
the philosophy of defections, particularly
as we see it after the fourth general elec-
tions. Defections arise out of discon-
tent, disgust and dismay as well as the
greed for power. It is an artful way of
cheating the electorate. It should be the
prime duty of every honourable Member
of this House as wellas the other House
to put an end to these defections from
whatever quarters they might arise. As
they cannot be mended, they have got to
be ended. It is a good augury that the
Government has asked an expert com-
mittee to go into rthe whole question and
to report to Parliament. I would like to
pay a word of compliment that it is a very
useful report for the Parliament to con-
sider. We have to look for the cure to
the disease of defections in the very
structure of our Constitution, Party dea
fections and interparty smuggling, if I
may use that term, have ruined the pO!l-
tical life of this country, particularly in
many of the States, and because of this
the people’s voice has been set at naught
and the President’s rule had to be imposed
in many of them. They are due to the
partymen who frequently cross the floors
motivated by what we call the lure for
ministership and at the same time bring
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that particular area or that particular
State to a great political instability and
disorder. According to me, therefore,
the crux of the whole questions lies in
that. The party as such has no legal basis
in our Constitution. Let us look at the
whole picture objectively. The party is
devoid of any legal base except that it can
ask for a symbol to contest elections for
an easy identification by the electorate.
The right to contest an election is an indi-
vidual right fully and squarely recognised
by our Constitution. When that is so
and when the party as such has no legal
base, it would be very difficult to ban the
parties or those members of the parties
for crossing the floor now and then and
the problem of defections cannot be tac-
kled properly unless the Consititution
itself is suitably amended.

To recognise any party as such, if
this should be done under a legal enact-
ment, it will bring in more complications
than is sought to solve the problem. None
can say what will be the future of the party
system in our country and how many
parties would arise in the future set-up
of the Indian democratic republic. If
restrictions are imposed upon parties,
it would amount to the curtailment of
the fundamental right of freedom of as-
sociation. This will be a very big question
which will not find any easy solution.
One can regard that normally the remedy
should be from within as very rightly
pointed out by the Home Minister. If
we should develop healthy traditions and
conventions, we shall be able to steer
the course of our ship through the trou-
bled waters of our parliamentary demo-
cracy. If we take the case of Britain,
for example, tradition rested on the growth
of healthy conventions between the three
major political parties that occupied the
life of the great democracy for many
centuries—the Labour, the Liberals and
the Conservatives. In Britain this has
stood the test of time. In the USA also
tradition has played a leading role in
shaping that great democracy and we
have seen how under the feet of the Re-
publicans and the Democrats grew the
healthy conventions in that great demo-
cratic country of the West. These healthy
traditions formed the nerve centre of the
growth of parliamentary institutions. How
can we forget the British House of Com-
mons functioning for a full term, as it
happened some 10 years back, with a
bare majority of two of the Conserva-
tives over the Labour and how the
Liberals and the Labour respected that
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term of five years. The British tradition
denoted the awe and the respect for
the electorate in which really lay the
secret of the success of the british parlia-
mentary democracy. The public opinion
in Britain is so powerful that not a single
Member of Parliament, as an M.P. would
ever dare to defect and if he did so, it
meant political death for him and that
was the strong public opinion which
occupied the realm in Great Britain.
Can we not, in India, take a leaf out of
the British parliamentary book in this
direction? The Leader of the Opposition
here made a very pertinent point about
recall. The remedy to end the defections
may be found in the Swiss pattern in
making a constitutional provision for
a recall but he said that with a large illi~
terate electorate it will be difficult to
adopt it here. I very respectfully disa-
gree with the Leader of the Opposition.
Even in India, the electorate is full of
robust commonsense. It would be
possible to adopt this and 1 would com-
mend to the Home Minister to think of
ways and means and even take expert
legal opinion in this as to how the Cons-
titution should be amended so as to
provide for this Swiss pattern, namely
a provision for a recall of the elected re-
presentative if he has exceeded or abused
the mandate given to himby the people
ot the time of the election.

I have to make a suggestion in tune
with the recommendations made by the
Committee, the report of which we are
discussing. It appears to me that the
best solution to this problem of defec-
tion could be found in a pair of legislative
scissors, one blade being used to cut the
size of the Ministry to one not exceeding
one-fifteenth of the total number of elected
representatives of the Lower House of
the Legislature or the Lower House of
Parliament, the other blade ever sharpe-
ning the electoral law and making a
provision in the Representation of the
People Act to debar the defector from
standing for clection for a specific period
treating his case on line with those invol-
ved in corrupt practices under the very
system of clectoral law. This could be
incorporated, if the Home Minister would
agree with me, in the Representation of
the People Act itself and attracting the
same penalties which will, by and large,
put an end to the theory and practice of
defections in this country. By this a
large number of Members who get elected
through the political parties will be bound
over for good behaviour by the big stick

“two’ majority and carried on for a full | of electoral law., This, according to me
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is a reform, safe and sure, that should be
effected without any delay and such a
provision will play a cardinal role 1n sha-
ping our parhiamentary democracy on a
successful and sure foundation,

T do not want to enter into any contro-
versy with the Leader of the Opposition
but I was pained when he emphasised that
morality should be the only factor that
should be adjudged in judging the effect
of defection. That morality should apply
to all He accused the Congress Party
of lacking 1n political morality. I entirely
disagree with im  This has become a
perpetual problem not only for the Con-
gress party but for every other political
party It has been proved by facts and
figures by the Home Minister and an all-
round cure must be found by every-one
sitting together and that 1s the only and
sure way of meeting this problem If
legal restrictions, according to me, are
not imposed to prevent defections, to
drown political defections, our parla-
mentary institution will ultimately crumble
leading to gross abuse of positions, leading
to political instability and to consequential
economic ruitn. Then we would ask
the question and we would necessarily be
made to feel whether a presidential form
of Government would have saved India
and saved democracy tn India Thank
you.

=t wrafag aAl (ST _/W) : IU-
qITETs  WEIEY, &9 9aAd & v |
I for @ m afafa & afaaes aw &
I faR =a Fw & faw @er
g gAY @ RO A 9N F S
fear ik saq A Amw e fv oW
AN F 19 g9 9 5w ¥ 3 wfeor
g M 16 FY T AR IT 16
el By 8 Wl A MT AT fede
fea &, safq 50 wfowa weew @@ 9
o Feelt 7 ffelt T o= oy @
g v fE wwAE R AEr ot ¥ o
@y wl @ fFar g & ow
YA IR 99 F G G899 T8l graw K
WyER ¥ 9 o 1 99 gw 3wy
g N Tw war g fr s &y ww wd)
IEA ff fF ool ¥ W WK & fagm
amq @ Wiy & o o @9 Y ggwfa
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gk ag & wear gfF &9 = F
sfafafawor agr ox sufews 9, F@=r
Fo e fa=reaTae €Y, g S/ A
et @ F1 g w7 N ATy
¥, Bl fem T O s}, A A
aamaT g f5 uw A9 gam &7 & g,
EAfa U & AT gFATE | SYHWTEAET
TERT, A& AW AT FH AFIAC gAY
g a9 gouTe 9% 99 SiEw &
JTYTT ZIqTE, SEr X AT UK @Y
WATE 1 39 99 9 GH AT a9 g
AT AW AR A <@g, I8 fawer
g WA S @& g g
TIRT, EHT S g WY § I W AT
ag Afasar o 1 g AW T gHY FEw
gifaer @ & fag g98F <&a 9 Afawar
F AT, ATEATfCHFT & 9, fogmr &
¥TT | AW aga fer qw wwm @,
AR IR ARG FT 999 g | SEh
9 W9 FH _W W @A W<
gl JEWMT T AW W ga-—at &w
QT T 97 fF 57 oo 1 Faw
@HE W F  qIX T frar S )
HAq, @ qg 8 fF ag T agem A
st &, 98 s S g, ag e
TR H e gs * A ewwar g F s
fram @ S 2 f B w=

qH AT FXA, § 1951-52 7, gAY
WY TME W, 95 @9 TE g
ST W 375 WY 152 T FEA AT
far st v oy @ fF oFmE mmr o
9T "M FwT Agr §oar s
T 1 qemr SR a9
TN 9 agr fedmmd wE fr o
T AT TET FIAF T F478 T8 | qaq
ST AT, AIH AT TgTH TE gaAT | TR
AT 1954 ¥ AN FTHG T =i ywEA
T w7 12 feEr AN o g@o
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st onfag oY ¢ 939 T aTH
AT ! wEE H fRe & H ? 1952
o

st wAfag aat: 1951-52 F 97
W) 9gF T dmd § fro Ho =Wy
#igaeq, fage & Aew #Afawed, Ak
goma ¥ frr  dfawes 7 9 99 @
TR § AR 39 IFNY qqaY I3
A AT qF Aq@ qTE WX qEr
TG fF @A 9 @R FT e Ty
AT E, T ®AF G AW F Aqreil 7 39
T #r aws if g feem
Fag s &1 @ g oo
qF GATEZ & F1 396 ATH ZIAT <@T
9 qF A @Ewm s | frg sw o
fagia &1, 9 9F FY AT 7, g9
T oyrr fagr iR yTAT T IEET
fFaraT W & fRarar SuFr Ao
g g fr ux qdt wg W H oam g
% TV TITA 9T THA G TITHEA & ST
frar R @4 S AR a+df ag o
wEfadr T @rsiivag o T
FEAT FAT AT fF IEF AR T T FET
W A A FE W | AR OF A
IIET AR | TFUF T A, s,
TF UF AFq A dm a9 I fTww
fFn, e gax wg fF FiOw eewx
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oft anfag ol ¢ g, I T F g
sit amfag aut : T e ar 9@
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g
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st fism gat (wer w_w) @ afed
IMITH A TATOH FUG & STHHAN
g !

sft wrAfag Fai: a1 o 3@d A
yraemEar g | fewme wse #1 A
qg T FE GFAT TET F9WT WeR @ |
Fgar @ Wes FV 1 qfewmy 8, 98

wee F1  fAlw Faemr w@re, feww
e § frwamd | At fewwe A1 sy

9 Y &, SHr & fewamm @wT 14
g T FEedr W fF feely T o=
g a1 uaT T @ fFoaga gl
A & 1 afs R smefearaishy &1 a4
T@ AQAM T g a1 EW IH JO @
Fg qFJ | HH WGHE, AT HUF F
s fafwsz a1 A FOEET AN
X FENFTE  AEY JY AT WY
FUG F T T T, IR TG ]
orer @ifE FHg # afad ¥ I
qOT gEafd gwe  ARN @ AR BT F
AT HX ST AW AGATAT,  HAER[
e amE iR A 9% 39 9T €<
21 THOIYFRYA T FIE IO
F oA § v & awwar g gl
T AT AE AT IW OFTO Y
SgT #Y 9y aqarar, ®

St ol § faw ™ g, g wAr 5w
39 el 1 o T fE Fma woar
AT WX WH A FF qWE g W
AT aw & der F7 fagier wwa A
at war @ ag feY aidf gsw #¢ T
A

CHIECE i o IR e i

ff ey FE A T IET OGS, T@ /A
g fegams = @ #X W oE
X 3§ IFR S fewdmw % W W
g WY fewawed gl g ar 3EY FIOr
¥ a0 Zfs Mt &1 "t awa FT AwT
gT §, fEr &1 g7 FT TR gir
'z, Rt A gAY TETR T ST g
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218 97 @ TER T ATRET qAA
amat @ fewsww &Y gwEar gF
F I IE G A g7 qfEadT & qR
W OF qd s off | " Tg AT A
Far 41 fr PR smefeurarst & FTOr
FE g9 qfEdT F@ a1 g9 SR
s 7 aha feeg snias sor & ar
g fFdl @99 ¥ e FIE R a6
gq  qfEdd F3AT Avgar § a1 98 FTA
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TS AFEE F A1 g/ g 9T § FF
W T q37 g § fF fawa 22 awf &
y3x aw # afw fro g, af@ o=
ST AL &, W ATH v AR FE O
THT FW W A OWT AG T AR
SIE FEd € ‘WX g A1 oI §
AT A al g@ A &7 8% &, AR
T3E § a@rg, Jgar qosifa g ag ar
feraet & 1" fFY #Y a8 5 ag sredtr

fewiifern d @@= qq #war &

Ft gfe d 9F ¢ R T ER ¥ ag |qw femfes smemar €, swiq oo
FEAT 1 I TFRY T AT W T AY G NG T FH FA
et ot e & o, Forelt oY ATSO AT Ay & elem Far A R 22 99
¥ ¥, TR A gEmar g% ag Wt | Fwaw wse & afw g @, g
A &9 39 g ¥ fom aT wvfawe |Gwr AE g ) SuEr @a@ gwr w5

AT IXH ATHIIF § |

aft a1 f5 wg g @l s A
TaamET, 39 faa & g8 ogd 1 fame
fear war—ofawa, qfafera, Fer

o 4@ Afaw qgw A TrEw
T @EEar g1 oFar /W & Afawar
il frE g 5 BT o I= T
awy gu fagral &1 B 3@ § e
g 19 & q4ig ToI FE g FEH A
FT Afgd SR gATY TF  SargRun
FT TEU T AT FET W AATE | AT
# gumar g & awft s @< @
9y UF G gl 2§ auify @9 ug
wred @ 5 Afew gfe & gy s

gt =mfew | qHr feafa & wew aw
®T 38 IR FT fq=9 w@Ar Trfes, 3@
SHT FT TF FIT  ATE FSFE TGAT T84T
S@t fFam G E, @ oawR Ay
af@ &1 F€ FEET @ =g F
FIE WYl o9 uEF A A9 g H
AT AT § AT IART BIT HIA I A
g quEdr g fF S @ed S 9w g,
ag "I, a1 i a1 g @y g )

ageE fF Toifa ® a8 7 &« @w 9
R & 9 gwrw A gd dran gr
THTE |

o i asr gaa @ W
E 15y A §WAT g OF A9 ¥ T4y
, 9% AT W graar gew fF T
fard Y T F 47 g 99 w1 fAw-
FLH FIS AL TAH q FET &g
R S fF W g wer St ¥ FRr
fr agzw o & fd o9 srTATRT &Y T
gfm g Sl #1 A F A A A
®1¢ faurT gaeT qarm €Y g, g
aft aF ITF FUT ¥ T T AL v
gwT e fF ag ae faum a9 sga & ar
W TFR Y qOw ¥ fad FTH A
QET FICHAT dT0d FTAT JTed g faas
g AW XA AW L guear g
Y Tqw gma fam nw § s a Sy
Fo AT a2 g, AU s § f& o9
fF ag Faamar wr g fF 5 o aafEr
TgT A ATHE AT FT 9T A A
o afs a8 SEETEROr & W & ARG
qTATE, AATM A AL 99 FT A¥AL
Y g0 7 ooar gawmar g fFom®
Tga Sfam Ty | ST AR ARIR g

Eu
£l

Vo VA
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¥ qAFC AW g, S STAErer & Hl
g TR aw g, fe s & afa-
fafs guem ST d, S| OFE W 9T
Ay #1 fgge gAr wfegm R AT
gN9 & qIEql FT AE g ATed |
gfr gard o wEE |

0 ad ¥ gg fRaga FIA1 FmEar
gfs zoagw air afE AT anr-
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qq 2 3T AMfEm 1 @ SR #T faur
T wfed fR S & gwEed g, Wt
st gTE U T@ § gEl g9 0 9
ST, a4 Iq% T FIAqEr g Tl
frag 9U4 9T ¥ AN 3 T X HE
ar fe 9w v ¥ fag garg A
A | FMT AT F§ SaHL Al g ar
fre aguw sSfaa aw grir | afcg®
TFX FT faue g omar &, 38 SR A
TE FX A g q A gEmAr g
ffT T@@ew  #T HeATd FW g SIS
AT oy 3@ R F fewsorw T
g urEm |

™ TFR A AL AT VA § qEw
g I agR fF oww @ aw g
gq & AN # AY9 T §  fAaw &
WE FOT FW WS & | s
g faam &1 s =nfeg fF e A

gq9ed ®ar g ar he should first
resign and then seek re-election.

T a8 WY A A IR AT SAvar
T SR & 9T Agr fawer wfgd
IAET 94T I F TH W 9T TEI
frerr FfEd AT I o9A i g &
T FT T GUT g aF  ITWIR
FEAT IET | Il TF&EA & & fog
SgF g fREr S & Arad Ty
qT, S ATHYT AL AT AR AR g
fray famy  smsfeammst Y ¥R fww
¥ AT SAHT AT g A 99 Uy
W& NI EN TF g€ HT AT |
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R S F QE ATFIEFAT g Ay
far et g 97 faeeT =nfgd

% AT qTg I qrEd F Sy
fey fedmer 1 qdY &, fawrey R,
YT AT E, AT | AL AqTEA
T FaAwr §, 3@ aEf @v sy dfew
FET AT | W Haw wEw foRw
7y gEra foam g e aw W
aiét & farma w1 Ffad w3 Wfgq
@t ag famr § 7 99 wiEl @
fame @ = & fau &fqw wx faar
s wifge, afET & ag Fg Tga
gfF Sg ot At s wdwee & fag
foeger feame #% for s wfid 19w
T T &7 ATy wEd 9T F7 e
ZH FO 9 3@ WFX qoEad FY A
T A7 gAY E

wel aF wfgufeg &) e
g, # mwmarg f& wowe @@
T 91X H OF A T80 &1 90T
gftgs #F &1 #r ger =91y |
gamar g f& 10 sfawm & s
AT TS, S g faar e,
7 Sfwg gmmar g oo awa
der g gEw 10 wiawm wfaafos &
g=r  ger =nfed

O Fq@ ST 7 T Hew ¥ fAaaw
FTEN AEATE TG AT & FF e g
A g9Idd W 39 a0 F1 SATRT gl
St fawr wrg a9z fedsez gE=y gver
g wrg | s zE S agEa arar
FgLaf Ad g wE F A v
A @t 2feddz gy &, o Fea E fr
ga frdy ardt T AE &, 1 ¥Ry f fF
At Fax Afawar #R sWfawar &
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gt wd@ @ dF ofeni aga =
g T ¥ PR AN F1 I
e gt R wg A an T
t Wifs g d) Eda e g ) WAQ
AT A YA GIEIAT FT AT I
F AW Y EN FX G 7 gAIar
g 7 @ & faq g@ yF &1 fagm
AT ST AT, faum # 3@ avg A
ofeaqw fer 9mr Sy & wasw
qIE F THFAA A% HOT FT AT Y
qET

ATA GATR IMHA a9 & A garad
# ot FTEA FAT &, I W ®A AT
g1 T aw R srsfeammsit &t
I%, oy fagma M AT 9 F &9
¥ a9 g9 W @S gy | A o
wfeaal &1 FE gw Ag, a fagr
TEE, W AW @ £ Ag A=Y aren
@ AR A AN AR A A T
Ffeg & Sfaq &8 1% gumarg e
TH NFC & WifgsH  gAr =nfgq fw
et Tz afm N Hew @
FIE FT AT &Y A&

Igaavean (=t wgrdT garg W)
15 fae v 2

ot wrafag ant: & §wE wC @
gAY, WIFR § R gATET T AR
@ faug ox a9 AR wmor w33 Ay
HEAFRAT TR 1 IH qrEewEAT By
w9 HggE I & fF uw qefaw
ATy T IW H oY qer A S E
F FCT EHIT W, FAIW WL AL
I A1 gfee & firar & ok awr wwE
STy | few gfer A gH o g -
(a owe § W g T e
# wumar gfr oy fod wafe d
AEE, SEW A @A FRATE | TEH
EGIREIREE 11 S e R
areqd 7 ag ST aenfaster zER
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AWMYR A TT | WFAT F O
& JOAT T AATE |

siterely frameet agaEdl ( wex sRW)s
ITAATERET WRET, qH Y TEW F ATTHY
geETe AT A g R owrw oww oW
goaae giagad qT & &1 Ay fear )
TaF aE § WAl WEIST FI gRATR AT
Jredr g fF o zwoavg # S+ o
qgq SR A7 FIE ST gAT AT H
st ofdegfa dar @ @& @A
FIO, JAH IIZ T FFF gL TI-
qfer mE @ afwm oE E
AAHIE § 9T FET 9EArE | aW AT
AT F G@T FOFAT AT TE
TSV 3rrear 4T, A OF a7 faara av, 77 W
a1 g w@q @ § fr fom afa &
fam e & Tl #1 g qAET Ao
3, o faeil ¥ o a8 T e
yar g, fom fofawe T 3w F9veg
gareg o famer &1 fegas< g9
4T a1 §, & A A I fag a &
AT oud fagrar #, JOEr e |,
auv fagal & iR s fawEw &Y
#E UUATE FA&Er FYAT 2 I FqAT ardf
# BreRe @0 T ¥ W foewar
a1 g el @39 oar §, o 98 9
A ad & U 7 FEw wmwAam
g 9% TF gER qE ] |

ST fF aga § AR wEel { &
T & N THI@H T AR FAT
g frowef = oawm & fou g wfzar
agN TG | qTE A1 g A
FLAAT AMEE AR U=y @Ifaan &y
AAATEFE UL A | A 79 a Ay
At g f5 wio| § ot 3o @ifwai §
R gaa W gw e
aow § faw aw F afaw g §
}F@ §y ge et § =t g7Fe sy
g T TmER e §) W avE A
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FAIRY A FHF I W g, A’
T aEf R, @Waw # FAN
BT Ol & Sfe & sEe g | W FA-
St # awg T w1 qref
@ e o= Qe w7 |, 9R
Ig o TEY ag 7 qgATHY AT AFATHY
TS 9T, AT TW Vg § GHIT & FET
< gfor e § 97 o AW A ge e
FAT g1 e fAw @t FwE @
faree 7Erg afew g7 ow el fame
g2 FoW AFE IR AE Fmaw
N AT B AFTAT | FEHG FT I Q@
F OAE oA W W @ Ry
gfefeafaar o&ft ff P FE T8
AHA 97 e FE q@AEI @A
qrEl & A A gwAq R oaga Fam
FHG I FT BITHT AT @ & IHAQ
FAG  FI T q F1 qr@ARE g @
g smFTE ol ¥ ;g FAwgEd
CiciR I o B - B A 1
qgaT AT AT, SOH FAW T T
MG 4T TqEHE g91s | afww =g famy
FAQ T TIHT FA BT AT AR I
F WY T GET TS AT IAAE AW
Hag e AR wA @t g fw
‘R oAz gEE e |

forg frelt ad @ w4 T A |

FAN AT Y ENE, qT T WEHAA H R0
2 fF 9z s9aa ¥ A s e
2139 TR ¥ gg wfedy & v S FHE
faears wf o, s afafg aarf o oA
ot f aga & wrae wE A gaer
foom afafa s fod &8 goa ark
¥ agdg g 936 ¥ W99 @9y fadwr-
wH & A I fo § afew @ afafa
A AT F ar ¥ fau gam e
F FyEr-oAr faETeaTr @ o

Wz adq agaa g 5 st =t
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frgt & s X ofedw F S A
TTHC AR, WX A AT A A
BT 3T &, &1 SY AT 9T A BT
¥ wted, W A8 fAutAw @, W
q% A9%-99€T g1 IH AT F g
s auAr ofefeafa & wee w5
afegd % fFT FTon § SEY SO qTey
# amr faqrd, s arfaar 9@ aEt
¥y foaay aog ¥ IEST Blear 9= |
% ¢ W SR AT IAFT  T@IT
FY &, A a8 TEC w17 | AfFw ag I
qUA Y G g fF W ag fawmw
afegg #1 g g, s Wt saq &
afgFe g foaq faum aw & uw
Tqeeq 1 g 2 | T ag ¥ A1g A1 997
FT &€ g, FTg ST 9T FT a4 &l
AT ®| qu ATEER WA E ) AR
FJIFL A1 9§ fee 3= wfawfag
¥ fo ST, g AT A wwE A
It & 1 srfEy, ST qET AR SAE AT
F geel ¥ AfusFx gwE g | @iy
a4y g w1 At wfgafag @
T 8% AR Fgr o< swar gfafafue
Y=Er A TF gk, A § AT g
fF A A F W IFF AR A q=AT
e fF a8 oF weEr 9O qgrg |

sgr a% wfaufag &Y @& 71 999
2,39 IRA &S ATV TR | TR UF
HeBT GO gRT R FT wfawed
T gEwn 9d, qveg  affeafaar o
iff e e ATy wEd e
A TF WM FEITE A TS &7
AT SHF NS F 1 Y SETEA
YR F @n AR qeET S9d 9%
g1 @ N AT &ME § g AfFT a8
qEAT TEETE, dET IR vEar g
FIFT TF ATIW FET Y | FHE F
T3 39 fagra € wfF faae qwame
et W sHfawar & dar gem

foq fama o, g @l & fagra ox, | @marfas &, S99 #15  Afawar &y
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[sftwdlt fravadt agddr)

IRT TG @ qEArg ) 3@ AT FOE
¥ 99 § AMAAE qEedl ¥ F7 99
g g Tifed v gw S o B
s € R g9 dfrwar @1 O
TEETE | ga Afawar F e 9% @
qMET § T TE AT AT gW WA o
g AfF a5 &7 aqmr fF g ot
A F A/ WA I 2 R FE
B S SR A § A gwn
BEICHE S E G A T R E
g S Wle & ot gHEr S
qear & | EanfaE & 5 ozam
TS TF SAF A §B FAGIET g
g AR T guw ot s &)

Y
o
o
qrar

&
&
N wafeg qat: @@ w1z e
qATAT EATR )

stweft  faomdt  agd

A g Y
a7 g af ar gt o 9T @y

EEEEPLEE

B |

i

TR A TEFAT QWA AT A
TN E A g froar ga amy

W omeE wfefr w1 afeer gwi
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: g AT qeed A i &y fF
FIATHT ST T qoesd fFm ag s
a2 omew ) AT § FUwTr Sy &
qEA TS TR T A E ) IR TR
Fo GHo o Gro &I FATAT 1T IAD
g F dTo THo Yo ¥ I | WL F Fo
o dre dro & & a1 dlo wHo dre
Ty ARl A A e A
fogra g q@q g, afFT @ 7 &
TATATAT ¥ 9TE T ST I+ <01 H 70
Fﬂ',@fﬁﬁ' ST TE AT | (Interrupnon.)
ST TF IS AW FT TG FQ F, AL FHATT

ar # gg% fom F@ 9 W A
g UF  qIEIEr & OO H AT Y
Az AW, A qGT Q@ A W AAE
1 a0 Fiteegue ¥ AT F agH W AE
N AR 4 W fF fmag #3791
g w9 SEE E W R A
E GO @ R | 7
afer oF FIAF ...

st wratag awf : @7 qg AAAT AT
2 fr et ot Fmt ) faEme A
frmr &1 @waT ) S FO@ET S Q¥
g gwa & ar A F faw wr aEr
E1c i

sl famraeh =gddt: oF wwET
w fomm fFmamr &8 99 9% 9%

L | FOG N WATE FF TG F @ F LA

FIE GG FOU AT FTUG IR AT
afr | wfer Fme § awe e 1
AT FTE AAWHI  F AW g7 IED
g awa #@ AT @ aFdrd
TE ATy A7 AN AR g Ay
S T AR qAl A9 WE Ag agd T960
qA g AR T A eAT W@ FL AN
g7y faA @ F WA W) ¥
argr g 5 drew e = A
e g At | S efd fow

¥ wwn g, g agw wer Aoy ot w R een d o w wG am @
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frm fagral qX ST #F AW, AL AE | WA TNE, IW TR I TL F AN
IR O FT g qEf A q@r e [ FF T awar g fF g w9 oA
SR WA h A= H A FAE 7| TG ) X I F AT A TRy
HF fAd, g SFET F A § o aT | gueg. AT @dr g d ik 9w
A FE AR AR FFGT JAH] TH | guearsit F1 qwaw woo@w @ G
Fa) 98 AT 9 F@F AT I | Fg(Smard ST @ F 9 AW F qAA A
Tad & T oaa § AT ¥ 919 § | qWedT g 99 99E &1 gAge 39
A T A1a g w¢ afafwly afz goxq | dw A, @ owg w1 FE o ) afE
IUT IAGET A a7 A IEF (A7 WIWATT | a8 WO @ IWH AT AT I 9T /AN

TrIE | 1 IE@W R |

T A @A G AW A g oay oot A, R
™ owd o awd W S RV qay qren @ adew s arfe
W AfEE A G A @I f 3 ap e A e AR

gAF! T 9 A fa=re @%WWTW@@@TW&%%W
fem ) agg el @ R RAF I o dww qowww ww o v A
W’Tra@ﬂ'@mﬁﬁﬁ@m FE QAT Y, W@ oywm A oa
A | ATEH IT A A AT | gy @y g, Gar W v 3
W faerd ) #F AmEN g T 9 e it & wr ¥ A s
A A UL e dW T e fymmy i T T FaT
aﬁzufq'arﬁr agr faar s, a1 g9 T, ST AT A FAT | ST
¥ f A g WOE A BN e @ oqw mw W avenn & aw
(lnr(’rruptmn.)w F Al A qA TE G| qg gu T FT I G ) g
§ #ifE a1 A7 A fF TR AT | oy qrag fagary w1 i1 s@are feaemy
TR | ITE AR B W o gy 7y s1EATE AR G ooy
el F faafam A AW g€ g 99 I
A T A A E WA oy gy gw qww Afewar o A
waa g | FAT TE, GITAT KAA AW { FAAT AT
97 qF AR ST ;h-_@-$€m-g|@ﬂ'§f$ AR eraﬁuﬁ?r%f‘r-mmm
gom A F f & umewr gerg & | TOF T S I FE A & e
e gTSI & FTS GO ALY F, F oI
¥ af@ T a0F ¥ g w1
sy d@to uAo wWew (fagR) : ST W ew W gewl @R AWaH W
gamafa ST, AW H 1967 F FAT F | FgT AW qQ TS | FHST AT AG
T qEesd F1 fa@fger S@r@ a9 (g fF 9T U SR FnE 9Ef &
gEaEe  @gd T4 TN AR e Afaw amwgem  § awr gEd R Aw Ay
faqdr gawEe T AW A e WE R |SWar  HR gEA qifafowd qEfw &
AT HEUET # qed Agrg | | ewR ot SEwT §w owWe 9T
TERA T FIR AT AR F oo | g a9 a5 afafcomswd A g
Tl AT AGY g ST AE ¥ AT | qAFT WTEA IH QW H TAT IqHY qG
FaR ¥y Fgr ST aFarg F AT w0 ¥ 2w A FAar A AeEEe gf R qwaAr

F
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[#fr o w0 duwr)

foFar  agg AN @Y @ W 0,
A & o ag feafy sy @) R
SAAT 98 wifww w T R s
FC R TR Ige S 9T |
T fawfer & qwd it o
F W 1967 F 9TW TAT F HrEaET
TET E I Fr Aty faer 1 S IR
WA U g9 g3 47 IWF FT
TR I wfR o agd o @
B T, gt IR qEC A awd
T A 9 qaw & If@ 7 Far FA!
qFG 4, IT ATE WA AT qWTEW
FCT A |

Wl fag s/A &1 gy Fram
o @, WA T, IO A AL
CoATRr TR A wrE T & el
g afcfeafs o awrn wh ) faw
WA FETATRY FH IWAE
HAfaF T F9 Y 7w, G aweal
Sfaq TR ) wwd few e afdefy
AT FT TEE & | T I@AT q2 &
afr ofdfeafs @ & fod «w w9
Fifen 1 o WY wUE F oww W
2 o g uel wWEArE B
W W FAdd AFGT &I, TAITATT HAH
FL AT 3w & QST AV qEAE g A Al
wWa 77 smg ol w7 @ w9 Iy
TEW TN ey oY STy Ay
IEW g, FI I q%E F A
FUE T F FF o ATy
ITAT AT AT AT IW HT ATATATT
B AU gl AT 3w A 7 genr
TEAT AN A FAF A A& qAT g

FTH T FHWE H gl # oA
T WG gAQT § dF WA TET AT
e & S R ooF Fwrem & wwrow
2 fr e W g fere” TR
FRU I F T aeg W AT

[ RAJYA SABHA ]
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Fraq gar §, R ot dfqwar #1 a7
I g ¥ G AR 4% &G HH 9@
e gy ST g

4 guwar g fFemer @ @ WA
feafr 2 s fuafa § &€ aw & &
FEA AW | TH Al S AR
gw g@r #1 frfaa g@ww @@
=rfgd | fafaa o= & F1 Aqqw 38
g f gEr A fafreww 1 qus |
Faa ¥ 9 F g g af| &
wgafedr  fafedes g@afadr &Y
TfeR | T 9% § L AER A qE@ATTEr
dt fafids w@afadr @ sofem
Fow el F AR FWIAMW W agd
fail a® @ IHT, A FWF qE qHAS
TN A fF gEdr gEawer smfafies
2 FEE A AR 9T TGS JOE A
I FIA ATSTR | FH qAFT g AT
g AW A wE & | sEfag S orEf
T X ooy @, @M TR Fad 9wt
FY FPAT AZAT E, A aF IqF g A
e & g BT ¥ gEr TaemH #1
e ag oA fF oEwr  owAfaer
fafiees  ogfady 3, T@n ow qmI Rk
qET  FTH FT g T a8 FH FAT
g afqum s FMA F T H ) F
w0 SA-faey  FTE A afawm A
AW T g9 wmar g afew 9fF areEm
qrEf & g 7 FHA a0 FT AfgF
% wofau wdem ag T & fF Feer-
TAOE A FFEATT FEH WY FTA O
oqy &4 war g S AfgwmA & firg-
fraq &k g@a q@T F warfaw T g%
s+ fegers g amar g 1 gwd g
TEXH FT@T F, I 4 HIAT §, F
HEeA FT ATH § TIAE T, FAL FT ATH
g freadgd, @y #1awE Fog,
THT T ¥ 4 3-4 AZeA W §, 6L
e ¥ 4 ggew @ & wdw @w A
| afar @ gt frar mn, weWRE X
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g g (R, 997 AU-au AEE
FUET, I AAT AR FT SRAATH ARG
frar, @@ AUA WTE-WAIST HT ATHRT
&1 faar | Q& F1 9 F& I9re feal
T ? gEd Ak ¥ Fgr v ogw e
frE W A T QE | =W
fe@ W AW FW & AW T
TOR ®r gEr IWE & 9§, o
SoTe Ry o §, R g A g
AT IF gL AT AT & A @R
F | FWE A & FTX AR I AT
M & wartaw AfE A w
st wur & ga% fEard gum ) gEiag
STHE wET W AIE TE R AW H
SATE FATAT AEAT g ar 99 FTEEgAT
F W ET q HEAT AAEY, IAHT A
frafraer @ SWHT HEITT A qAHA X 9
qT FTH FTAT AMGY | FX TWITH
FIE T HIA AT Far Al F FHAAAT §
fF ot AW AT FEMEE gl WM
EAga-afa F a8, 939 Ugd H0
¥ g1 | 9O g x@fMg 48 S
FWE F1 T AT, IETA FN ANET A
FT FTT UG FT HCT A1, IqH &
qr% A1 Fr gefmw s arfgg ar
safe fedams 37 @0 7 & ©Y w©/A
AT & | 5 FE § frper wgm @
¥ wrmfaez ol g9 99 @97 IEET
¥ gardr aidf ¥ uw Aae & wfeefer
FYAT B AIWHT T AT IATIIT
§ srard A%E ¥ 9 I A% 9 A
qref & e faum g9 gew w9 &
farar, frwer w7 Sew #:ifowr &7 fw
UF  qUIT FAF FL | SEiA FGl
fr g @ wow fowe 9Tsfa FTACE
ggr wrdl @Ay o @ § @iy g
arr faamw awr 198 ¥ fomgasa
g1 wramd At T Uy afR W Se
FT AL AT TP ATHA  E4€F T T
F @UTe & I IIT FT gHA 3% fFaAv
oy TIrEr grary faug 1 amsa

[ 12 AUG.
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JRET FT FHAG F GRT FrEAY AT
TETar § wHAaTe 5 ozmen &1 amE-
AT WA FET A& qar AW @
& AIAET FEF T ¥ dap
fFar g foad &ramm #1 5= G
FC o qry fean, o foedr 8y v
FATFHT a7 ard o1, qa+ Agar av
A 9T FT AN IF @ow @rg far,
P F o FMA FY W 9T 7T
A Ty qrg foar | 3w aeg S
#1 fedar F@mT | am@w % 4% F7
A THT T AW A AW F FTATIIT Y
TRT fEIT 1 SAaT ¥ere #rE qet
grafar g wud Fag @ 99 aw
Wﬁ' Tﬁ"ﬂ' dd & 9aiT WT
TN, I AT & WIT T AFG @Y
STANT, ¥W @ &Y wAEfw w@d e
g 1§ awfaw Qar ardt g ag dw
THET  qgAro | faengg aﬁ'{gﬁ'q’a
far & f5 w3 & smw fafres
grAATT & f& qrara<r I FT W@y Q¥
T oAl Eaue w1 e 3w
TAT JAE FTATAT § wlw fgrgea ¥
fad @ 1 ©F wraw 9= o @
aaEfa ar € S@r A WM F arqraTor
# faum #X fear g wwfag € =gar
f& #1q7 a7y & foafaqd T dw %
FIATET FT AT F Ffw F0@ 9rE
F1 FEr =g

goaast A wad wf § vawr
F HY 56T GARAGTE | AMTHIE AT
Sad & T AT UEl ) BIE FI
gadr qiEl ¥ oetrar A0 wmEr foomaA
FOT wifgy @ forgm w9 foe &
gorad 1% FET A1fge 1 wgr aw aAy
FATAFT qIIC &, 10 TCHE § WY 57
grefaat &1 @1 wfgw | gw @ stAar
% oAredt § 1 AAGT A GE-ATAIE BN
Fqa g Fw & fawfas § Fgar arfgg
& AT FWFT, AQ AT F1 T FAT



3751 Motion re Report of

[+ &0 wAe wEA|
FAGT B FAL TSN, GIEFL g AT
faad gw wmifegaa € | S FAaT quad-
gt g, fomd TrgaT g SER gaw
IaA FE AT AL g1 W@ TS
ATGT Y AT T, AV FY AT ATE
godr 9 I faarar &, N Sear
e w@Ar Arfgu | o9 g YL FH
naasz ¥ FWE I AEEHS AT &
faafay & #15 9@ AFT & 7 FTq7 F7
gfafafae s & faafexr ¥ v aw
dray §ar gvwT g s A frg-
@A 3 IT QG FTOGTHA W@HFT GV
T Frg Y Aewr JfEw ) FRoz"
e F FIE AEET AR agh & JUq
a1 fafraa s 8 3@ W F1T FEMEE
& qraAr | Ag TED AT AT Af; &
g ardl & faw wgar §, 9 sy qrdf
% faw #ga1 g, A Fmw aEl 7 fag
FRIE | o Fge™ ¥ qad7 A1
Fraw @Al §ar ag swaA fafeg s
Q fegeqr vk s ¥ g A
qIUY  T@FL & FAW @I AT GHAT §
#% wElA™ T aeT ¥ w9 R fw gw Aw
¥ Hfzfes a1 fea@e<fm Sraw 7
Ty i gEO q WANEKF @
3 A wx Feafrer @El et ferdex-
fooq wram ®@T ARG & Sfew e
wmar ¥ feg & @@ & dt wifee
ferexfm a8t &, 7 wrifre ferer
forr sr=gr | #YE #1E Faw € fF are
F IS Q) FE THAT TG FHE
2, ST Awdr F § T a9 ¥ A
F IIT A T IRAR FE AT E
$3 Fuq 71 35 e EROT Y award
¥fpy wafqar FW o9x A FIW F
TOEt w1 g d AA A T FT @
3 fau de w1 g% Rg@m § war
qEA 1A o B g w"d
£t m a3 ¥ qw ¥ wrfasw a1 Ffae
fegeecforg #1 T E17 / TFA 61 T

[ RAYYA SABHA | the Committee on Defections 3752

"B gfeewir @ F argr v g W
T a9 arat ¢ fawre 531 qg A fres
RIS F AT €, TAfU QIEET 9%
FR farrr g—fegea & food
aaret § stfgwiwr den & £ —
fF gt amy @ &t @, T0&E R
WA TG FI & A FA ST0C, A5
wefafagfea te a1 oY garm fay
AF § Iwd w1 I gaAw §
T ATGATE | TEEH AT AITHIAST
T, fawdn A gTwr fewmr st §
I ZYRT g, FEAT AW, Td &
FZAT AKATE |

it srrfag ol ¢ Wi, @ Qe
IE & AW FE E | EHIR Hed ART
ISy wwmrEaT § ot IOFY TING HEAT
g Sfew srwem ag § fF s dew arge
B § 9 I aF @Ar e, IR
ol gF  ag=ar A8t | 9=y w’r F
Frafee 9 & f gy fewda<tm
2, we wfaee car ARy & QY dew
FIgg &7 qrdl  Fegfacel @) gaw @
Fwr g, Wfast aai gawy 27

#ft dto gFo Wew : qEigwy ArA F
WET FW

st arrfazg ol ¢ sy fafreez @9y
W E, SHF qIT WA T AG A
ANAH AR TR FT HIL FE &
g‘qﬁ THo THo GYo FF W SaaT ar
g 7|

AR WA qg WAL, A9
FUF G T EWIEATAI A HEA
GTATAT, W€ F ®Tw A 1952 §
A, AN F7 a9 #Y, JfFq
qa T fF 47,48,49 ¥ o1 W 4

iR 7w FYAC) AFEE FT I
ag & & srar st @ oY & R qRrEat
gt € fegeaa # 4 w99 F A9 wg
frar & X W w7 § 5w
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Farr zgQ qfeal § fedee 2|

widg | AfFa gg vy & fr g § S
1946 & URFWA F T1g HAA ayafeee
qrEt 3 AW ST q¥eaAl § oA A, AR
I AT S & q1T TG FOH ST FE L L

st et wrw fag(fage) o ardf &
w15 agley A€ AT 4T, QX qrEt T
€1 zafen gt 7 forga w0 fanar,
T A+ fag A it 7 oz
w7 fgar ar

ot anfag ol ¢ qrEf w1 i A=
€| 39 FFr FUF qrafawe @l F
AW FUg F feve AT G| FEN
#rafaes qEt & fope = At a@ g
AT FAT FY BIT FT I FUT qrafere
qref & A g T8 Al 9% ¥ qEH
q¢% 37 AY {56 AT, ..

oft [t wra fag . a fegam §
T A1E JIEA T AT IT A3 A T H
fegrem | ae & uidwm gud s d
gt maa

sy sfag ot @ A e T OA
HT FTQT ATfF A AE R}A A
feqrs fFar siv Sa% @g A@E A
dre @it 7 fooga fwr o 99
AT A7 3998 TOF, FF {7 e

sy, faaat s sowa o), oA |

Far AR agad A A & FE AT
Y, 79 a8 gL AT FmwH fzwe
O QT AT 1 AT ¥ IAHT gLAT, @A
KT JTATT AT 39 € 919 g FE
F1 BIT I F e TAFAT A T THAT
T TaaTg FI@ FT gAY GEA T
F& A foarga e s ag
g EFT T TF | Jg AT Jo o AT
1 @ ogal ¥« Fww dafee
ot & dw 4, [ @ www qrEd
F Brg w9 AN g ¥ foarga 4@
fFarag arg @

[ 12 AUG. 1969 ]
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TWE 13 TF 07 qR q12 fqens |
w1 A AF qar 8§ 0F A E, uw g &
%mg,ﬁagaaﬁmfa@rmrmgm
T8 WY w9 § fedwe g E 4 ok
S g ag fear ) dan & o o
TR IAFT AW AL o7 WO A
gifa adt & 1 o ag @t awr ¥ e
g #mw ¥ faars, al g fedqe #@
T, ffFT o @ fear § o fag
g 71z fran wrg fowow ¥ o
gs qg {Fa18, 7 FEw ¥ foars
a‘rrﬁﬁfsr'c' frar g | smtw & feens aga
HWf‘s’%R B FUT § AR AT § WK
focqer ot g 9y FiUw ¥ wig @y
srrrg’ral ST AW W AT ASST aHad
g, @ WA, 9T FT WA ITH qT g
A SEY AT IAAT AT

w9 @1 g I fenemT & 9k § ag
grar arfgn el wvdr T fr o aref
F fewz v &t a3 gmr @ gwwr s
@l § w®Ar arfgn ) fEdg S e
FEH FAT TR 1 Fav s+ & garr
fF agi ot B qrfeni s+ sz are
¥ fgzert oAt 1 99 ave A Fiedom
SR FET Az 98 & ¥ g wasw
IR T@re %w TTHET § F AT
frdt g9 #1 ara Q@ a@w® & @
T | gl AT 2 fF SR @ w9 are
¥ IwR fay @1 ag 9T @z a
gZ W BIAAT & | IAFT HadT I
@ fF B o qifewt SR aETe
FLE 1 fgEaT #1 owAvE FwT S
qifear agr A€ W@ @Y 1 agy 919 I
qeF AW N Ffgw 1 wraTw Tz
Adeq grEw 1 s fR fggear s
AT TET FHAIX § | IAET o
#fga & wqvg , Afew 3 HE TGA
93 gT § AT 93 gl & WY warar ww
W@y g A FIR w0 I A
F AT B F R T TT ITWY
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[ sfae wefT ]
qaEelt @@ q1 ag &gd Sedl Al
gaa ®ar Ay &1 3 93 faat & sunar
FFIAT §

oft srFaT ot @ . AR WY E
g |

=t anfEg ot @ EWIASTO AT A IW
qfeq a4 | SwraRTdy FT @ 9
METH aga FATY ) AVA Ag AT aT
®r a1 s us 9t F fege 9T 9T
T 3 9rF FI BT FT AT §, ATHAL
g qrdf & fegw & s AHA  AG
FIAT T a1 oAy ey ag HeEIr § Iq
gt Tfgg st 3w & [1g g A A7
@ 7% @4 @ g dR gl ag e
g arfeat agy g =rfgo)

gHTX TB AN FFI & (% e g fepre
glar arfge 1 uw Wi ¥ fegeads &1
RN fgar 41 | AT ZIAT qE1 {TH,
STET 53, 54 FUS T ATHEN, g7 OF
THo fro FOF 10 @@ FARM & TAT-
gt FTET &Y, a8 fena 1 arg F@T
AT SRR AT feaEATAT HT g Y
Frarer fad 45 @M@ A F—WY TF
qE FAEY ATSATET | IF+ JgT Fa1
KA A 22 @S € SR UF B G
2, ok 22 d7T & wav §, gr foRew
$ix fea & w< forgr wmar &, <S9FT 9T
gr zm fggwam & fau 397 w71 aF
oF 34 €Y WA O ©F @S
gué f5 faa3 avEe A aEd s arg
% gw 931 FX T §, SAFT JEEL
1 T FEAT fF 99 o sma w9, 3w
¥ FeFT ST W1 AFHET G qFAT Y
oy fag w1 Fg1 @ SR gy feaAr
HEAHL FY F1T & 3 FT QAT TGV
wT OWEY & A1 IT IV AW W GAY
FTWE |
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NAN 97 TaaNe § Wy @y ag
¥ fF qgr smaer aqmr @ fF fag 3
wifas  fagdm @ @ w@), Sy
Bt arfeat @ & A7 UF @ 0@Ee
g9 412 3R AT 1 IT FT U
g% 7 g3 W AT aifw T q@r
grfear @ @ I &7 St FARET 8,
St 9 AN & g9 g ey, sqa aT
g AT FL | AT FIF 1T IART
@ & fove wAFgu AT W &
HIT T F gt qrEl F gE & AEi
TIG A IJTF FWH T A IW
ag #gqT fw ga<y a1t & g fvd av o7
Fr qFd T & 9[, 3w Agr i
7 T arEl 7 SIsq gu o gady aref
FT HEE FL TFTE | wdr sgedr § «f
ITF FFE W g arfgd  faw qrEf
F g A FaTfa® T S@n § FEd @
grar =rfge, @df &7 YL gEFT ag,
g arEl FTATEC AT T a7 W 9w
F R w g arfey #iT ag sl
gar arfgo | wmE & G § A0g a8
gam & arge oo & av fadly gax
qFW &, AT a8 @7 g 5 faw v
Fow ¥ g R frgy 9wy e W@
at @t IR Eer A€ @A gy
SAFT IS AT ATfRw | wwE #7 o
T g agt W @I W, s g FT
@1 & fomt S Sk gEy S A%
Frdl  qifaar € 9Awr dwa<iEg wT
grea  faar o iR fwe zar sug fe
fraa @ swa § agx fawe $¢ 78
T T fead 9T ¥ A fawe sEmw
Fam @t ug faoge wwee o ¥ arfae
g e fF ww ¥ & q1d i) s
% ¥ warar fawe $3 aTgIE | g8 I
¥ fra sc el 70 7 @S FEAET A8
a1 =g Afaw g, wfewz &, frcar-
HT Z1 AT QT g1 gL FIE JTIAT HTH
|{ @R 9 A ANAT & agW
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qF TR A R § oar A F A
gre frFme WX WA qr oY oy g A
aefFdi F1 fredw F@ F fag o o
£1 &1 o o oy & Afer ag ol
T &1 & A, T &1 Y QR eraHy
Fig ¥ ot srom § o) gEdy wriedt
¥ w9y £ 9gT uHe @ FEfRE
ar#t Y, fF 9w F1 qrel agy warfasde
2 3fe wa g o wew wwRIElE
T q AT OET qq ag @Y | AW
g fr gaa qrEt & s QT w0 ST
FE &1 IR T(GWE 6T T A
FoamT fe oY @ fedae fed 9uRE
gt sme ¥ A € gaE,
A wiag ¥ oy A ar fafrex
Tzt Al sAmT N e femae FTF AT
g1 g aret wt oo erer feT
TRET ¥ AT FTHATE U AT AGH AT
A fex wmg & At fafreeg q@mar
qtag FE T AT G E 1 TG FALHAT
F%, 18 Taaw TR &, AiET www
g fE ud aEf§ fedr av o
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gadt # wfwer g o gai fafres
F9 ST, g T WS

fafaeex, st ol &7 ¥/ F IAE
=9 Tz ¥ SATRT T El, 9% Fee aa g |
SR FUe F A @ qm I Al
Fg ¥ agd SQ A §, qfE S gAE
A g, W aEd W@ g ST E
Fifaw &, S Wi & faleeeT <
o7 W feee & aga & AWl w1 ST
FT AT, W@ A8 FOW g A A
qifeai g STk ford ATEATEA |

@ N TEE A AR H drd o agt
FR AW @ IFIE | AT AEATR
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eq FT AT A, TG R W R A
ol facga @ FIAT Tl | T
gwT 1952 TS AR 1) 69 H W UG
FE® & 8 AR 9 fuemax 17 gy
™, T 17 T F W gt F @
Y F@T T, FNA H TEHY WEFT A
diffms w 3 fw O |
UF TF AT TET F1E N9 T VIO
FTH & o 5 s ST wWT A gy ar
A A g€ ! g e
FF qarferg | a| e g
e o @ o o SHw
F TFQ L, TH FTIT Tl g, A AT
guT ¥ g § IS g g | R
AAE AT wF A e 7€
ST A1 Al FIS FATSAI, AR FeT TATT
qF, 9E AT A AAET T, FHF FH
R fwmd safa @ s FeE
T A9 g T AR § wemaw
FAAYA FT A I AT gAY gw
qF FF | QT IT A F I qT I
war g fF e e giedw € wer
e T AIgE | a8 W T ardAT )

SHRI BHUPESH GUPTA : Mr. Vice-
Chairman, the constitution of the Com-
mittee on Defections was a result of
the bait in the other House which adopted
a Resolution moved by Mr. Venkatasub-
baiah. The Resolution was adopted on
8-12-1967 recommending the setting up of
a Committee on Defectiors “‘to consider
the problem of legislators changing their
allegiance from one party to another and
their frequent crossing of the floor in all
its aspects and make recommendations
in this regard’”. Obvioutly, the mover
of the Resolution had in mind the cros-
sing of the floor, not the kind of defections
some of us are discussing here, because
only when you cross the fioor from one
side to another the stability of the Govern-
ment in certain situations is affected.
For example, if a Member of some Op-
posit on paity changed from one Opposi-
tion party to secme other Opposition party,
without crossing the floor, that would not
normally affect the Government, and
hence the stability of the Government.
But if he goes to the other side or some
bodycomes from there to this side,
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it may improve ordiminish the chances of
that particular Government. Therefore,
there was some valid reason for accepting
this narrow idea of defection or narrow
concept of defection. But the report
itself has widened the scope of defection
and we are indeed discussing defections in
a wider context.

The very first thing that one should note
in this connection is how it is that it took
the Congress Members so many years,
15 years, to move a Resolution in the Lok
Sabha. Why was such a Resolution not
moved earlier ? How islit that Mr. Chavan,
who had been in Government positicns,
whether here or elsewhere, did not pro-
pound his concept, ideas orslogan, wha-
ever you call it, of Aya Ram and Gaya-
Ram earlier? Mr. Chavan has coined that
expression, and it is a very interesting
expression, no doubt. I am sorry Mr.
Chavan Ram is not here at the moment.
Now, these are the historical facts.

Prior to the Fourth General Election
altogether 542 defections took place in
the country. Between 1957 and 1962
the Congress welcomed under its flag
120 defectors in the Assemblies and ano-
ther 8 in the Lok Sabha. Between 1962
and 1967 the Congress welcomed 299
defectors in the Assemblies and 17 in
the Lok Sabha. That was the position
before the Fourth General election.

Now, Sir, as you see, it was a wholesale
trade by the Congress: the Congress was
the sole procuror of defectors. It was a
one-way traffic and the traffic always
led to the Congress fold from the Opposi-
tion side. So we did not hear much about
defection or Aya Ram or Gaya Ram.
The Congress was happy with the state
of affairs. In fact, it engineered defec-
nons. To that I shall come later.

SHRI DAHYABHAI V. PATEL :
Does this include Rajya Sabha Members?

SHRIBHUPESH GUPTA : Lok Sabha.
When 1 say Parliament, I always mean the
Lok Sabha.

Then things began to change, I am
giving these figures from the documents
sypplied to us as members of the Com-
mittee on Defections by the Home Minis-
ter himself. Therefore, the authenticity
of these figures should not be questioned
at least by the Home Minister.

[RAJYA SABHA]

an

the Committee on Defections 3760

After the Fourth General Election defec-
tions mounted up. By the middle of
August, 1968 there were altogether 438
defections in the country, The Congress
received 139 defectors into its fold in the
Assemblies. But something new happened
this time. Those who left the Congress
1o join the Opposition parties, their num-
ber was 175. So now it was no more one-
way traffic; it was a two-way traffic.
When Mr. Chavan found that the export
of defectors was greater than the import
or, in other words, the Gaya Rams were
more than the Aya Rams within the Con-
gress Party, a howl was raised about defec-
tion by them. And that is the genesis
of the wisdom that dawned upon the
Congress Party, after having been beaten
by circumstances in the game started by
them ever since the first elections. So
I think the Congress leaders should not
sermonise on the morals of defection.
Immorality, if any, has been promoted by
them between 1952 and 1967, almost  with-
out interruption. The greatest organiser,
inspirer and recipient of defectorsin this
country is the Congress Party itself, And
that position remains even now.

How did it start? After the First General
Flection in the composite Madras State—
1 am coming to my friend, Mr. Partha-
sarathy’s State—the Congress won only152
seats out of 375 seats in the Assembly,
Naturally, they were in a hopeless minority.
But the minority had to be transformed
into a majority by a sleight of hand.
And what happened ?

Shri Chakravarty  Rajagopalachari,
now the High Priest or Acharya of the
Swatantra Party, at that time was free-
lancing in politics, having retired with a
cushy pension from Governor-General-
ship. He was translated as the Chief
Minister. He was not a member of cither
the Madras Assembly or the Madras
Council at that time. He was made the
Chief Minister with one assignment, i.e.
intelligent and cunning man that he
is, with his great influence, he would
organise defections. And he did succeed

in organising defections, so much so...

SHRI R. T. PARTHASARATHY : Mr.
Vice-Chairman, the Governor at that
time, Shri Sri Prakasa, invited the lcader
of the largest single party in the Assembly
to form a Ministry and that is fully in
keeping with the parliamentary traditions
and conventions anywhere in the world.
The leader of the largest single party was

{invited and at that time the leader of
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the largest single party was Shri Rajago-
palachari. So the charge made by my
hon. friend is absolutely baseless.

SHRI BHUPESH GUPTA : My friend,
1 thought, was very intelligent. But he
has said something as if he is only starting
now the ABC of parliamentary politics.
However, I credit him with great intel-
ligence. Every body knows that the leader
of the largest party is invited. But 152
did not become 250. It had to be made.
Otherwise, a Government could not be
formed. Majority had to be created on
the floor of the House. Everybody knew
that even the strength of the Communist
Party itself was 66 at that time. Anyhow,
he was imported. He was not a member
of either House. He was imported as
the leader. It is something like, say,
importing Shri Atulya Ghosh as the leader
of the Congress Party.

SHRI R. T. PARTHASARATHY
Nothing prevents.

SHR1I BHUPESH GUPTA Yes,
nothing prevents. Nothing pevents any-
thing. You can kidnap anybody you
like if you are so minded. Nothing pre-
vents. But I am giving the facts of the
case. My friend knows them very well.
So he was brought in and made the lea-
der of the party—you cannot deny that.
And the assignment that you gave him
at that time was that he must cause defec-
tions in order to transform a minority
into a majority. And that he did; ably
he did. That is why he has found it pos-
sible to have the Swatantra Party with
such abilities as these. Not for nothing
is he to-day the cheif mahant of the Swa-
tantra Party. That is how you began it,

Then, when Andhra Pradesh was for-
med, the Congress received—I am just
giving one or two examples—Mr. Pra-
kasam and several other people who left
the Opposition and Mr. Prakasam was
made the Chief Minister. That is also
well known. Therefore, you started it
that way. Then in Travancore-Cochin—
our friend, Mr. Panampalli Govinda
Menon, will bear me out—defections were
organised on a large scale, so much so
you broke a party the Praja
Socialist Party. Who dces not know
that Pattom Thanu Pillai was made the
Chief Minister with Congress support and
after that, even without informing the
National Executive of the Praja Socialist

Party, he was overnight sent to Punjab | not there

as Governor in order that Mr. Sankar
8—27 R.S./69
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could become the Chief Minister? That
game went on everywhere. In PEPSU
you tried these things in the mid ‘fifties.
As you know, PEPSU was a separate
State then. Everywhere you had tried
and, therefore, you had organised defections
in the country. If anybody deserves to be
given a prize in notoriety for organising
defections, the Congress Party’s claim
is undisputed. And nobody will grudge
you that honour or dishonour as the great-
est organiser in Indian politics of defec-
tions on a mass scale, So there you are.

The trouble arose after the Fourth
General Elections when, as I said, you
had a deficit in the balance of trade.
Earlier it was a trade surplus. a favourable
balance of trade. After 1967, the trade
balance became adverse and seemed
to be growing day after day. Hence the
Committee, discussion, debate, sermonis-
ing, lectures, theory of ayaram and
gayaram and so on. So, Mr. Vice-Chair-
man, that is the genesis.

All the same when the Committee was
appointed, we were happy in the sense
that at least we could be seized of the
problem and all the parties could discuss
it together and find out so common solu-
tion. Nobody would like unprincipled
defections which are a disgrace, which
not only cause instability and uncertainty
where there should not be such instability
and uncertainty in administration but
put the parliamentary institution into
disrepute, We thought that we would
be discussing the problem somewhat
dispassionately and in the larger interest
of our parliamentary ins.‘utions and
democracy. But that was not possible.

That was not possible because the Con-
gress  Party would not give up its basic
position and hence we could not arrive
at a common understanding. Here 1
must say that this was not a parliamentary
committee. This Committee was appoint-
ed by the Government, although some
members of Parliament happened to be
there. There need not have been any
member of Parlicmont at all there, because
the Government could have appointed
anybody they liked on the basis of the
recommendation of the various parties.
As you know. crery party was approached
to nominate one person and all the parties
did so. There were seme  independents
also like Mr. Hiidayanath Kunziu and
Jaya Prakash Narayan. 1 am very sorry
my friend. Mr. Dahyabhai Patcl was
But why should he blame
me for that or anybody fc1 that 7 . .
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SHRI DAHYABHA]I V. PATEL
I am not blaming you.

SHRI BHUPESH GUPTA : I think
t he Swatantra Party should have nomina-
ted him because he has some experience,
having himself defected from the Con-
gress Party.

SHRI DAHYABHAI V. PATEL : No,
no, I have not defected. I resigned from
the Congress Party. Then I came here.
I have not defected from the Congress.
I left the Congress.

SHRI BHUPESH GUPTA : He left
the Congress. Every defector has to do
the physical act of leaving.

SHRI DAHYABHAI V. PATEL
I have given reasons why I left it.

SHRI M. N. KAUL (Nominated): Mr.
Gupta, you are unfair to him.

SHRI BHUPESH GUPTA : No, I am
not unfair to him. I stand corrected.
At that time the Swatantra Party had not
been born. It was in the womb of reac-
tion. He, being and intelligent man, saw
what was being born and so heleft...
(Time bell rings) I have only started.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): According to the rules,
only 15 minutes.

SHRI BHUPESH GUPTA : Anyway,
I will finish in a few minutes,

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): You may take 5 to 7
minutes more.

SHRI BHUPESH GUPTA : So, other
names are also there. Jaya  Prakash
Narayan, Daphtary, Mohan Kumara-
mangalam, Hridayanath Kunzru, all these
people were there; they were not members
of Parliament. The Committee worked
and now all I see here is that we did a
mountain of labour producing a diseased
mouse, not even a healthy mouse.

SHRI M. N. KAUL
report at all.

SHRI BHUPESH GUPTA : Yes, there
is hardly any report at all.

: Hardly any

SHRI DAHYABHAI V. PATEL
Then, why are you talking so much about
it? Leave it.

[RAJYA SABHA]
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SHRI BHUPESH GUPTA : Because
sometimes you must point out that there
is a diseased mouse and you should keep
clear of it.

SHRI DAHYABHAI V. PATEL : You
are also a father of it.

SHRI BHUPESH GUPTA : Now,
coming to defections, moral defection is
taking place every day. When Mr.
Nijalingappa goes and meets the Swata-
ntra Party leader and the Jan Sangh
leader in order to come to an electoral
understanding with them, it is a moral
defection from the Congress Party...

SHRI R. T. PARTHASARATHY
This is very uncharitable. You can’t
say that.

SHRIMATI YASHODA REDDY : In
an election everybody approaches every-
body else. Any other example is most
welcome, but not this.

SHRI BHUPESH GUPTA : My friend,
Shrimati Yashoda Reddy, has said this
thing and I would not like to use any word
or expression that may hurt her; her mind
must be very sensitive in the crucial days.
Therefore, I must not say anything.
Everybody goes to everybody. No. Your
Nijalingappa never before went to the
residence of Mr. Ranga or Mr. Atal
Behari Vajpayee. He had been here.
He had been here for quite some time
and the same gentleman when he was
asked in Bangalore, ‘““Are you consulting
the opposition over the Presidential elec-
tion?’’, he, like a colossus, said, “No, we
shall nominate our man. Ask the opposi-
tion to support’”’. He says, “No.”’. Mr.
Kaul, you do not read it in the newspapers.
1 would say that is the position. (Inter-
ruption) 1 am almost haunted by the fear
of defections.

So, you see I must be morally unjust
before I am physically unjust. It is quite
clear. Mr. Nijalingappa is morally
unjust before he becomes physically unjust
because he would at this rate seek to form
an alliance between the Syndicate and the
Swatantra Party and the Jan Sangh at the
Centre. These methods of Mr. Nijalin-
gappa herald not only defections, but
herald renegacy from the Congress Party.
Therefore, Mr. Vice-Chairman, let us
not talk about morality in public life
today. All the principles are thrown
to the winds. I have not written a letter,
agreat letter, to Mr. Nijalingappa objecting
to his hobnobbings and intrigues and



3765 Motion re Roport of

conspiracy with the Swatantra or the Jan
Sangh. Itis Mr. Jagjivan Ram and Mr.
Fakhruddin Ali Ahmed, two members
of the Congress High Command and the
Congress Parliamentary Board, two mem-
bers of the Cabinet, who have written a
letter to Mr. Nijalingappa objecting to his
behaviour. Even then my friend, Shri-
mati Yashoda Reddy, will like to smile.

SHRIMATI YASHODA REDDY: 1
am saying about the party affairs.

SHRI BHUPESH GUPTA : It is a
defection in that party affair. Defection
is a party matter. Mr. Vice-Chairman,
when I am discussing divorce and if
somebody says it is a family affair, then,
1 cannot discuss divorce at all. It is
surely a party affair. But defection in
party life is the same as divorce in your
family life. But while discussing a party
affair how am I guilty of discussing some-
thing which deals with defections? There-
fore, let us not talk about it. We are
watching the game today.

Here a valid point was raised on the
coalition governments. (Interruption) 1
am giving the genesis of defections. The
Congress Party used to enjoy the monopoly
of power at the Centre and in the States.
It was the majority party, the big party,
in the country which could hold the reins
of this Government. But today the
position has changed. Some of the States
are no longer under the Congress rule
and the Congress Party has become an
opposition party in a number of States
and is fast disintegrating even at the Cen-
tre. After the Fourth General Election
the Congress Party here in the Centre
did not have even a single party majority
good enough for amending the Consti-
tution of India whenever an amendment
was needed. Such being the position,
with the disintegration of the Congress
and without any viable alternative yet
taking its place on a national level, ol
viously we would enter a temporary period
of instability and uncertainty. It is
inherent in the political situation. It is
inherent in the historical process through
which we are passing today. You may
blame somebody or I may blame some-
body. But the sum total is this that it is
actually a result of the development as
a whole. There is no use now blaming
anybody on this point. We have to go
through this ordeal and this process.
Naturally when we enter into an era
of a coalition government from the era of
one-party rule, there would be what you
call defections; there would be crossing
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of floors; there would be certain changes
of sides; there would be fluctuations in
political loyalties. Well, it is understan-
dable and such things are taking place.
QOur regret is that they are taking place
on some unprincipled grounds. Some-
times such things are motivated by per-
sonal gains, a desire to make personal
gains, or they are induced by baits and
temptations and so on. Thisis very bad.
But if they, in protest against the conduct
of Mr. Nijalingappa’s alliance with the
Swatantra or the Jan Sangh, come out of
the Congress, people will acclaim them
as more principled fighters for the cause
for which the Congress stood. I am not
asking them to leave the Congress. It is
none of my business. But they should not
be treated in the same way as if, for
example, some people from this side join
the Congress with a view to getting a port-
folio or a ministry. That would be
dishonourable. That would be placing
oneself in a wrong position. That would
be an attempt to make personal gains
by bartering principles. Therefore all
defections cannot be put in the same bas-
ket. In the House of Commons defec~
tions have taken place, but not for that
kind of reasonss Unfortunately in our
country with the monopoly capital throw-
ing its weight and money «ll around, with
corrupt politicians occupying important
positions, Mr. Vice-Chairman, it is true
that in a large number of cases defections
have been inspired by motives of personal
gain and advantageous sitting. The
have got to be deplored and they have got
to be curbed. But I would not deplore
if people leave their parties for principles,
if people leave reactionary parties, to join
progressive parties, if people leave reac-
tionary, antinational, undumocratic or
communal position in order to take a
democratic and secular position. 1 would
not deplore them. They should not be
condemned in the same way. Therefore,
let us have an objective view, a realistic
view of defections, keeping before us the
changing picture of our political landscape
and life...

SHRI M. N. KAUL : They should seek
re-election.

SHRI BHUPESH GUPTA : Now,
therefore, with this end in view we say
let the definition of defection for the pre-
sent be crossing of the floor. That is
enough for the time being. You need
not bother about other parties. I need
not bother about your party. But if it is
crossing of the floor, then, some safeguard
should be created.
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We suggested let us leave 1t to the elec-
torate to recall hum. That right should
be given to the electorate, We are told
that recall 1s not feasible in our country,
but 1n other countries 1t 1s possible My
regret 1s the Committee summarily dis-
posed of that suggestion. Let the people
cecide. Let the electorate decide after
defection how the man who 1s supposed
to have defected, should be treated. It
may well be that the people will like certain
cases of defection. In other cases they
will deplore 1t  But let the arbitrator in
this matter be the constituents themselves,
the electorate itself. That was our sug-
gestion And therefore, we say it should
be crossing of the floor.

THE VICE-CHAIRMAN (SHRI M P
BHARGAVA) : How long will you take?

SHRI BHUPESH GUPTA . Just only
a few minutes Thank you very much,

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): But there are others

SHRI BHUPESH GUPTA - I know
The debate will continue.

THE VICE-CHAIRMAN (SHRI M P
BHARGAVA) : How can 1t continue?
Three hours have been allotted to this.

SHRI BHUPESH GUPTA 1 have
already suggested that we should continue
the debate We will continue 1t because
there are otheis and they are busy now
Mr Vice-Chairman, you are a very rea-
sonable man, after all

THE VICE-CHAIRMAN (SHRI M P
BHARGAVA) Out of three hours h w
much time can I give you?

SHRI OM MEHTA (Jammu and Kash-
nur) We must fimish this today

SHRI BHUPESH GUPTA No, no-
1 told you [ object to 1t because we were
asked that a comprehensive opinion of
the House should be sought

SHRI AKBAR ALT KHAN At the
most we will sit up to 6 O’clock and finish
it

THE VICE-CHAIRMAN (SHRI M P

BHARGAVA) Mr Bhupesh Gupta has
already  taken 28 minutes The total |
time allotted 1s three hours Mr Bhuy-

pesh Gupta how long am I to give you
time? Fne minutes more

[RAJYA SABHA]
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SHRI BHUPESH GUPTA . A few
minutes more you can give me. Five
miputes 1s no time at all. You ask
any railway official and he will say five
minutes 1s no time at all When a train
1s late by five minutes, do you consider
it late?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): You are
not a train.

SHRI BHUPESH GUPTA : Mr. Vice-
Chairman, you are my station master on
this subject. Therefore, the definition should
be crossing of the floor. Then, we proposed
in the Defections Commuittee the right of
recall to the electorate, to the constituency.
We also suggested the right of dissolution
of the Lok Sabha or the Assembly by the
Council of Ministers concerned Both
the President and the Governor shall be
under an obligation to dissolve the House
if so desired by the concerned Council of
Ministers still enjoying the majority in the
House and not defeated by vote on the
floor After such dissolution the new
House, when 1t 1s constituted again, shall
not, however, be dissolved before the
expiry of a period of one year when 1t
can have a Council of Ministers enjoying
the majority of the House The safegu-
ard 1s against any possible misuse of the
right of dissolution.

Many followed the principles which
obtain 1n the British Parliament Now
even the Home Minister, in  his note,
pointed out that the right of dissolution
1s a deterrent to prevent defection Later
on they made a volte face and the Home
Minister changed his position. I have the
records with me If you see the records
supplied to us by the Home Minister
you will find that he laid great stress on
the right of dissolution on the part of the
Prime Minister or the Chief Minister
as a deterrent against defection because
if the defectors know that they will have
to face a general election, many of them
will think twice before defecting After
all, they go to the other side to become
Mimsters and so on  They will not like
to face an election apart fiom the public
approbrium attached to it, but they did
notacceptit  The fourth recommendation
we made was—the story I tell you nobody
will be able to tell you—this

*“The size of the Council of Ministers
shall be restricted to 10 per cent of the
total members of the Lower House or
30 whichever s less >’
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This was more or less accepted but then
modified. A compromise formula was
given by Shri Jayaprakash Narayan and
he proposed to raise the ceiling to 50 in
addition to the rule of 11 per cent. in the case
of bicameral legislatures. Ten per cent.
was not acceptable to Mr. Chavan as the
Central Cabinet was not protected if you
take the existing strength and so Mr.
Chavan said ‘No’, but he was agreeable to
fixing it at 10 per cent. in the case of
States like Assam, Rajasthan, etc. He
was agreeable to bringing down the size
of the Ministry on the basis of 10 per cent.
in the States but when it came to the Cen-
tral Government he said ‘no’. The mee-
tings had to be adjourned to give him time.
It seems that the Ministry is getting de-
pleted, anyhow, and he could have ac-
cepted it. It was not accepted, other-
wise he would have had unanimous re-
commendations but they would not reduce
their happy family but it is going down
under the weight of his own sins. At that
time it was larger by 2 or 3 in number and
that is the peason why it was not accepted.
Then I pass on to the next recommenda-
tion :

““The Prime Minister must necessarily
be a member of the Lok Sabha. The
Chief Minister must likewise be a mem-
ber of the Vidhan Sabha’’,

I need not dilate on this. It is a good
suggestion because sometimes we bring
in people to the Council of States or the
Councils in order to make them Chief
Ministers and this body should not be
utilised for finding positions for Chief
Ministers and others. It found very
great support in the Committee but some-
how even this was not accepted. This was
a suggestion of the Communist Party
of India and I placed it before them.
The next was this :

““Except immediately after the General
Elections and before the House meets
for the first time, Governer shall not
assess the strength in his individual judg-
ment. Whether a Council of Minis-
ters enjoys the majority or not must be
determined on the floor of the House
and not in any other way.”

You will agree that the suggestions we
made are absolutely constructive. These
suggestions place importance on the elec-
torate and the masses. These suggestions
are based on certain principles. To-day
we find that they are not acceptable to the
Congress Government because many of
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them do not suit them. That is the diffi~
culty. Mr. Chavan came there but he was
a responsible member of a party Govern-
ment and he had to look after not only
the interests of his party in general but
also the interests of the Central Cabinet
which has got three categories of Ministers
—the Cabinet Minusters including the De-
puty Prime Minister who is now gone, the
Ministers of State and the Deputy Minis-
ters and the hangers-on like Parliamentary
Secretaries. Of course they are not many. ..

SHRI VIDYA CHARAN SHUKILA :
We have none now.

SHRI BHUPESH GUPTA : I under”
stand. They have all been promoted to
Deputy Ministers? It is very good. The
family is growing. Some day I shall see
you as the President but in our country
parliamentary principles are not respected.
They are to be flexible for the Congress
Party. We had heard so much about
the Speaker—august office, divine office,
embodiment of impartiality, fairness and
justice—all over this sice. To-day what is
this Speaker’s office ?

Mr. Sanjiva Reddy, since he has gone,
just happened to be a Speaker on transit.
He halted for a while and now he has
gone. What is the use of talking about
defection when you have created a situa-
tion when the Speaker or rather every
Speaker—whether he will do or not is a
different matter—can expect to be made
the President of India end hence he may
take it into bis head that he should placate
the majority party in the country which is
in control of the Central Government?
You may say that it will not happen but
laws are not made taking into account the
goodness of the man alone especially when
the goodness is to be found in all cases.
Therefore we have created a precedent in
the Parliament when I have a feeling that
the Speaker-—there may be a Speaker-—
who might like to follow in the footsteps
of Mr. Reddy and seek a place in Ra-
shtrapati Bhavan and hence with a view
to that aim, like to placate the ruling party
in the Government Benches. I would
always have that feeling. You have crea-
ted it. The Speaker’s office in England
is never for auction, never for political
auction. Here sits a man who has some
measure of experience and knowledge
about parliamentary affairs. Can you
name one Speaker in the British House of
Commons who has sought such high
positions even a Cabinet position
after hehad left the office? , Therefore
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the office carries with it some mea=
sure of confidence and a palpable degree
of impartiality but here it is for auction
to the highest bidder and to-day it is a
matter of shame that the Speaker of the
Lok Sabha—he is no longer the Speaker
and so I can say this—went from door to
door, house to house even in May and
June to seek party nomination. He should
have told the Lok Sabha or the Leaders
of the Opposition : ‘I have now decided
to return to the partyfold, that is the
Congress Party’. He kept his position
in the dark. He did not tell them. He
pretended that he was impartial and yet
went from door to door as the Speaker
of the House to see political nomination of
a political party when he knew that the
Syndicate had decided that it would give
the nomination to a strong partyman for
the Presidentship. Mr. Reddy thought
he was qualified to be the strong partyman
and hence he could attract the support
of the Syndicate. Before you talk about
defection, you should stop this because
the Speaker occupies a special position—
the honour of the House, honour of every
individual member. Tradition and con-
ventions are all concentrated in the Chair
in which you are sitting and the incum-
bent of that chair is under moral, poli-
tical and special obligation to maintain
them by his conduct, and be worthy of
the dignity of the position you occupy and
the Speaker in the other House occupies.
This is the example we have set before the
country. It is a matter of sorrow that he
is a candidate of a caucus, not even of
the Congress Party and it is clear. You
can see that if the Speaker offers him-
self to be the candidate of a political party
—and that, too, of a caucus in that party
—throwing overboard all pretensions of
impartiality, parliamentary democracy is
degraded, defamed before the eyes of the
world.

SHRI A. G. KULKARNI

What
about the Vice-President?

SHRI BHUPESH GUPTA :1am sorry
you have brought in the Vice-President.
The Vice-President comes to occupy the
chair by reason of his being the Vice-
President. He is a different proposition.
He is  Vice-President first and overtime
he does here; but the Speaker we elect
as speaker ! We reflect on him. We say
who from amongst us should be elected
as Speaker, The Vice-President may not
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Therefore, Mr. Vice-Chairman, since
you are ringing the bell, let me at least
say this. Today it is useless to talk about
such things any more when the ruling
Congress Party and its leadership, parti-
cularly one section of the leadership which
goes by the name of ‘syndicate’ and now
expanded with the association of Mr.
Balraj Madhok and Mr. Masani. have
thrown overboard every principle of
parliamentary democracy, have thrown
overboard parliamentary decorum.

Mr. Vice-Chairman, I would therefore
request that this Report be referred back
to another body—I do not know what
body. Now we have become defunct;
we do not exist, but I think the question
should be discussed, the recommendations
I have read out to you. Today, Sir,
much bigger things are at stake. We are
now faced with the theory of an indepen-
dent President, a strong President. Mr.
Vice-Chairman, we want a constitutional
figurehead President, totally, completely,
loyal to the supremacy of Parliament.
His sole job should be to respect the will
of Parliament and go by the advice of his
Council of Ministers, That is what is
happening in Engiand and that is what
should be. We shall consider him a strong
man so long as the man can hold a pen,
dip it in the inkpot, take it out and put
his signature where his signature is re-
quired. Such a man is strong enough
for our purposes provided he is a man of
probity, he is a man of intellect, he is a
man of character without any High
Court or Supreme Court stryctures against
him, provided he is a nationally accepted
man, provided he has a record of service
to the nation and has been a freedom-
fighter, provided his image is one which
people recognise, not one forced upon the
nation by an intransigent, conspiring and
plotting ‘syndicate’, as is sought to be done
in the case of Mr. Sanjiva Reddy.

Mr. Vice-Chairman, thank you very
much for the indulgence you have shown
me. I am always grateful to you for the
indulgence you show me. But today my
feeling is that we are almost on the last
days of parliamentary democracy because,
Mr. Vice-Chairman, the modern guy
foxes of the ‘syndicate’ are entering the
premises and precincts of Parliament, and
I am sure they will like to do us a spot
of arson, incendiarism. Therefore, beti-
mes we should take note of that, and [
believe, if Rashtrapati Bhavan is placed
in the hands of the ‘syndicate’, parlia-
mentary democracy here will be endan-

be from the Members of the House at all. ! gered and jeopardised, and it will be a
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matter of time before it is degraded and
destroyed. Whether it will be finally
destroyed, I do not know, but certainly
the forces are at work.

Thank you very much, Mr. Vice-Chair-
man, but I beg your blessings so that the
country can be saved from the ‘syndicate’,
-—Jan Sangh—Swatantra plot, and we do
succeed in placing the national condidate,
Mr. V.V. Giri, in Rashtrapati Bhavan.

SHRI BRAHMANANDA PANDA
(Orissa) : Mr. Vice-Chairman, the word
‘syndicate’ has become very stale. Let
us say ‘spinster aunts’ of the Congress.

THE VICE-CHAIRMAN (SHRI M. P,
BHARGAVA) : Mr, Chagla.

SHRI M. C. CHAGLA (Maharashtra):
Mr. Vice-Chairman, Sir, the House is
discussing a very serious, important and
vital question, a question which affects
the working of democracy and the func-
tioning of parliamentary institutions. All
of us who are interested in parliamentary
democracy must give serious considera-
tion to what is happening in the country
today. I have looked into this Report
which is signed by some very distinguished
people, but I must confess that it strikes
me as being extremely sketchy and scrap-
py. [am surprised that people of such
distinction should not have given a little
more thought to such an important subject
and should not have suggested proper
remedies for putting an end to defections.

Now, Sir, France is an illustration which
our country should always bear in mind.
You remember, Sir, that in France Minis-
tries used to fall every six months and eight
months. It was supposed to be a Minis-
try of very great stability if it lasted ten
months or twelve months—which was
hardly ever the case. Why was that?
Because there were no fixed parties, be-
cause there were constant fluctuations in
Parliament, because people did not adhere
to any convictions or any principles.
The result of that was that a dictator ap-
peared on the scene, and the dictator
was General de Gaulle, who practically
put an end to the old system and intro-
duced a system where there was stability
in the country.

Now, Sir, in my opinion, crossing the
floor may be the result of one or the other
thing, and you must judge it accordingly.
It may be the result of a change of con-
viction, or it may be the result of some
temptation or some bribe given. If it
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is a change of conviction, you must consi-
der whether crossing the floor should be
allowed. If it is the result of a bribe
offered or some temptation offered or
some reward offered, you must consider
how that should be put down.

Now, Sir, in my opinion, you cannot
prevent people from voting against their
party. Ifitis a matter of conscience, they
will vote against their party, and they
should not be prevented except in extreme
cases, to which I shall presently refer,
I agree that for the working of parlia-
mentary institutions you do need parties
which are more or less stable. I do not
agree with the observations in this Report
that there will be freezing of parties if
crossing of the floor is not permitted. The
so-called crossing of the floor or change
of conviction should normally take place
at the General Elections. It is at the
General Elections that the electorate de-
cides who should be its representatives.
And once those representatives are sent
to Parliament and to the Legislatures, by
and large there should be stability in the
formation of parties or groups of the
Opposition. This constant change is not
desirable from the point of view of parlia-
mentary institutions. Therefore it is in-
correct to say that you will freeze the
situation if you try and prevent people
from crossing the floor. There is always
the General Election. There is  always
the electorate. Let the electorate decide,
But once it has decided, normally it is
the duty of the Member to respect the
to remain
in the party to which he has been elected.
But, Sir, I would like to make one sugges-
tion. I think the members of the Con-
gress Party—of other parties as well—
are much too strict in issuing whips.
On every subject a whip is issued, thereby
testing the loyalty of the member and
compelling him to vote with the party,
whether he believes in the particular
matter which is before the House or not.
I think whip should be issued very rarely,
and a party should not look upon a defeat
in the House necessarily as a vote of no
confidence. Now take the United States—
you have the Senate; you have the House
of Representatives—where the parties
are perhaps not so strong as they are here
or in the U.K., but nobody minds if the
President is a Republican and the Demo-
crats carry a particular measure or pass
a particular Resolution. Therefore,
parties should not look upon every topic
that comes before Parliament as some-
thing that involves a vote of confidence.
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It is only in matters of policy, in matters
of grave importance, in matters of national
emergency that a whip should be issued,
the matter being looked upon as a vote
of no confidence. And even there you
should permit your members if they say
it is a matter of conscience to vote against
you or at least abstain. You know it is
the usual practice. Take the Labour
Party; a member says: I do not agree
with the policy. Serious attention might
be taken if he votes against the party
but he is permitted to abstain if he says
it is a matter of conscience. Therefore
we should not be in a hurry to take dis-
ciplinary action against members of the
party because as a matter of conscience
they do not see eye to eye with the party
and they abstain or do not vote for the
party.

The other remedy suggested by this
Report is that the Council of Ministers
should not be as large as it is today either
at the Centse or in the States. Now, I
am not one of those who believes that you
should have a proportion fixed with re-
gard to the Council of Ministers, To me
it seems an absured proposal that we
must have 5 per cent. or 10 per cent. or
15 per cent. of the members of the legisla-
ture constituting the Council of Ministers.

SHRI M. N. KAUL : There is no prin-
ciple behind it.

SHRI M. C. CHAGLA : No principle
atall. You appoint the Council of Minis-
ters to do work. You must decide what
the work is. You must decide how many
Ministers you want among whom the
work should be distributed. You must
decide how the work will be done effi-
ciently. But why is it that we have such
large Council of Ministers? Because
nobody is thinking of work. Nobody is
thinking of administration. What we are
thinking all the time is how to retain certain
groups and factions and each group and
faction has to be represented in the Minis-
try. That is the course of our country
today. What happened in Bihar? For
one month you had Ministers without
portfolios, who were drawing salaries out
of the publice revenue without doing a
stroke of work. I have never known in
the history of the world in any country
where you have parliamentary institu-
tions such a thing happening. It hap-
pens in our country and what do we do ?
Nothing, but shrug our shoulders.
Therefore the first principle that we should
lay down is that the Council of Ministers
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should not be large either but its number
should depend upon the extent of the
work, the nature of the work, the quality
of the work and the ability of the Minister
who is going to do the work. But, no,
that is not the principle. The first
thing we do is, we say this group has to
be represented, this caste has to be re-
presented, this community has to be re-~
presented. Is this democracy? Is this
parliamentary institution ?

The other thing I would say is this.
I quite agree with the Report that cros-
sing the floor should not entail disquali-
fication. I see a suggestion was made
that if a member leaves the party on the
ticket of which he had been elected he
should be disqualified. I think it is an
impossible suggestion. We might amend
the Constitution but it would not be
right. But what can be done? It is strong
public opinion which should condemn
the action of a member who crosses the
floor not out of conviction but because
he has been offered a ministership or
offered some bribe or some reward.
I am very much interested in the sugges-
tion which Mr. Bhupesh Gupta made
about recall. It is a highly democratic
process. It may be difficult to work it
but this Committee should have given
some thought to it. Suppose a man is
elected on the Congress ticket. The elec-
torate had elected him because they wan-
ted a Congressman. If he crosses the
floor and joins the Communist Party or
the Jana Sangh or the Swatantra Party,
why should not the electorate be given
the right to say, ‘We do not want this man;
we want a Congressman’ or they might say,
‘Now, our views are changed; we want
our representative to be Jana Sangh or
Swatantra or Communist.” Therefore I
think this suggestion of recall is a sug-
gestion which should be carefully consi-
dered. T know it is difficult; I know it
might be expensive but it is democratic,
and it is one of the ways of preventing
defections which is what we need most.

But, Sir, I do want to emphasize the
fact that defections may ultimately lead
to the complete breakdown of parlia-
mentary institutions. If we do not have
stability of Government how can demo-
cracy function? I know of many States
where the Ministers have no time to at-
tend to administration. Files are piling
up all the time while they are busy playing
politics. Let us ask ourselves this ques-
tion: what does the average citizen in our
countrty want? He wants an honest
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clean administration. He is not interested
in politics; he is not interested in parties,
He wants, as I said, honest clean adminis-
tration. For heaven’s sake give it to him.
But no; the Ministers have no time for
it. AsIsaid there are other things to do

besides attending to administration. There- | _ _ k
fore unless we stop this crazy game , this | Mr. Vice-Chairman, Sir, 1 think
foolish game, this mad game, of having!

Ministries every six months or eight
months, of members crossing the floor, of
defections, I think parliamentary institu-
tions will not be able to function in this
country. 1 have often suggested—and
I know 1 have been criticised and condem-
ned for it—that we must give serious
thought to the question whether at least
in the States we should not have a presi-
dential form of Government. The pre-
sidential form of Government is as de-
mocratic as the parliamentary form of
Government. The advantage is that for
five years—the President will not be cons-
titutional President but he will be the same
as the Chief Minister—the President will
have his colleagues who will not be re-
moved, who cannot be removed, and who
will attend to administration during those
five years. They will not have to be loo-
king behind their back all the time to see
whether there is a faction or a group sup-
porting them. For five years you will
have strong clean administration. After
all the parliamentary form of Govern-
ment is the most difficult form of Govern-
ment to work. You need certain requi-
sites. You need a strong party in Go-
vernment. You need a strong alter.
native Opposition to take over from the
ruling party. England has it; some other
countries have it.  France tried it and
failed. As Isaid, there is nothing wrong
in considering whether the alternative of
presidential system is not an improve-
ment as far as our conditions are concer-
ned compared to the parliamentary form
of Government. I myself think that the
parliamentary form of Government is the
best form and we rightly selected it but
having selected it we must work it effi-
ciently. We must not allow this terrible
corruption, this erosive factor which is
eating into the vitals of our country to
permit parliamentary democracy to break
down.

Sir, I do not want to continue my speech.
1 only want to say that this Report is not
satisfactory, that this is a subject which
cannot be slurred over. You cannot
just sit down and discuss it in two or
three hours. I think there should be
another Committee or some other machi-
nery should be convened which will give
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more time and more thought to this pro-
tl‘)lem which is of vital national importance
or us.

5 p. M.

SHRI K. CHANDRASEKHARAN :
it was
the then Rt. Hon. V. S. Srinivasa Sastri
who said that the cross-bencher in Par-
liament is a much hated man, but the
cross-bench mind is an ever-present had
evergrowing need. Most of the troubles
that we have seen in this country today
are on account of the fact that we have
not been able to understand and appre-
ciate the way in which political parties
should work in a democracy. I am sug-
gesting that if we want to avoid the gro-
wing defections that are taking place and
have been taking place in the country, we
have got to go to the root causes of defec-
tion. My complaint against the Report
of the Committee is that the only thing
that they have failed to examine is the root
cause of defection in this country which
has been taking place ever since the date
of the Constitution. A minority in charge
of the leadership of a political party, at a
particular point of time, may be able to
take a steam-roller attitude. A parti-
cular political party, as against all the
other political parties in the country,
might be able, at a particular point of
time, to take an attitude of defiance and
arrogance as against the other parties,
but when the leadership changes or the
situation changes, difficulties do arise and
then there are large-scale defections.
That is what we have found during these
years in this country. The essence of parlia-
mentary democracy consists in standing
the test of the right functioning of the
political party system and in a demo-
cracy within a political party and as bet-
ween political parties there has got to be a
large measure of give and take. That
approach on the basis of compromise has
been significantly absent within the poli-
tical parties of this country and so far
as the relations as between the political
parties are concerned, the ruling party,
the majority party, has signally failed to
play its role in discharging its responsi-
bilitics. During the period between 1952-
67, for about fifteen years, we had in this
country as many defections in number as
took place in a period of about one and
a half years from 1967, but there was a
difference in the pattern of these defec-
tions. For about fifteen years till 1967
the defections were all to the credit of the
Congress Party. They were all from the
Opposition Parties to the Congress Party
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but during the period 1967-69, of the num-
ber given by the hon. Home Minister
and conveyed in the Report also, about
80 to 85 per cent. of the defections were
from the Congress to the Opposition par-
ties.

SHRI NIRANJAN VARMA
now 5 O’clock.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : We shall continue the
debate if Members want to sit.

SHRI K. CHANDRASEKHARAN :
When it became a loss so far as the Con-
gress is concerned, this factor appears to
have been given rather great importance,
which importance ought to have been given
much earlier, when the Congress failed
to do that, because it was profitable for
them at that juncture and today it is a
loss for them.

It is

If you look into the political history,
you will find that the Congress, for the
first fifteen years after the Constitution,
had deliberately encouraged defections
and when the tide turned in 1967 there
was great difficulty politically for the
Congress. This Report was submitted
to Parliament some time in February.
Even before the ink was dry on the Report,
what happened in Bihar? Immediately
after the mid-term elections, the Congress,
just for the purpose of forming a Minis-
try in that State under the leadership ot
Shri Harihar Singh, encouraged defections,
took in defectors, when the Report had
stated, when the consensus was that no
defector should be given any office. They
took as many as six defectors and one of
them during the period between 1967 and
1969 had changed party five times. When
such sort of Ministry is formed in Bihar,
certainly there is no stability. The result
is that the views expressed in this Report
and signed also by the hon. Home Minis-
ter, along with the other Committee
members, do not bear any significance
so far as implementation is concerned.

There is a lot of talk of defection today,
particularly in the contest of the Presi-
dential election and the Vice-Presidential
election. 1 would like to utter a word of
caution, that defection has got to be dis-
tinguished from internal party matters,
may be amounting to indiscipline or some
sort of absence of discipline., Defection
is used only for the purpose of crossing
the floor, from one political party to!
another, but so far as cross-voting within |
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a political party itself is concerned, cer-

tainly it may amount to some sort of indi-

scipline, but not defection. It cannot be

prevented because as to how discipline is

to be maintained and retained in a parti-

cular party is, by and large, the look-

out of that political party. It cannot be

prevented by any sort of law or even by

recommnendations made in a report.

This Report does not contain any recom-

mendation as to what exactly should

be done to prevent defections. Every-

body agrees that the way in which defec-
tions have taken place in this country it

is not good and if it continues hereafter,

the very democratic set-up is likely to

be eroded. Then we may reach the twi-
light of the Constitution if we have not

already reached. So that point is of
supreme importance, and yet this Com-
mittee has failed to tackle the situation and

suggest remedies and, as [ stated earlier,

has failed to go into the root causes of
defection itself. In this state of affairs

I thought, Sir, that the hon. Home

Minister might be suggesting something

before this House as to what exactly
should be done. Except formulating the .
various views expressed either unani-

mously or by various other members of
! the Committee in the course of that report

| that we are discussing, the Home Minister

on behalf of the Government has nothing
to suggest. It was thought that a right

of recall might be taken as some sort

of remedy to the situation, but I have no

doubt to submit, Sir, that in the circums-

_tances existing in this country today parti-

cularly with the large number of voters

in each constituency, a right of recall will

be very difficult to implement, and in such

circumstances if a right of recall is given,

we are likely to be confronted with a large

number of constituencies in which there

is the exercise of the right of recall, and

that again would disturb the working of
the democratic set-up.

The Home Minister stated that public
opinion should be strong against defec-
tions, but who is responsible for the for-
mulation of this public opinion? We just
heard the hon. Member, Mr. Chagla,
telling us that so far as the common man
is concerned he wants only a good, honest
and efficient administration. But have
we been able to give such an adminis-
tration anywhere? Why is it that we
have not been able to give it? Why is
it that we have taken even decisions of
far-reaching economic consequences under
the pressure of politics, in situations which
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primarily arise on account of may be poli-
tical happenings at the moment? We
have not been able to formulate basically
any economic programme and imple-
ment it. The freedom that we have at-
tained, we have not been able to convert
that freedom to the benefit of the masses
in this country, and therefore when there
is all-round discontent and a feeling of
despair has arisen not only in the masses
of this country but in the intellingentsia of
this country, there is chaos and as a result
of that chaos defections are on the inc-
rease. Unless therefore we are able to
build up economically the situation that
projects itself in the country and solve
the problems on the economic plane, the
political problems that we are facing today
will be on the increase, and defection is
only an offshoot of that political problem
that we are having and we were having in
this country.

Sir, a number of other suggestions were
made as to whether the Prime Minister
and the Chief Minister should be a Mem-
ber of the Lower House or the Upper
House, as to whether a defector should
be permitted to continue in office or be
put out of office for a period of one year,
the size of the Council of Ministers, and
and 5o on, but I submit that these are
matters of little significance. By tackling
these matters and trying to solve or trying
to find out a solution mathematically for
these questions we will be going astray
and we will not be solving the problem
of defection that the country is facing.
It was said by one hon. Member that
coalition Governments might be an ans-
wer to defections. [ personally feel that
strong coalition Governments, coalition
Governments working in such of those
States which have got the experience of
coalition Governments, certainly contri-
bute themselves as an answer to these
defections. Take, for example, the State
of Kerala where political instability was
writ large some years back. Not that
1 am saying that there is no political ins-
tability there, but compared to other States
certainly the coalition is able to work
without defections. There may te other
disadvantages, there may be other criti-
cisms, but I am certain that in a State
like Kerala where there is so much of
public opinion, where every citizen is
politically opinionated, it will be impos-
sible for a public man to walk on the streets
if he defects. Such sort of public opinion
has got to be built up in other States and
in the country as a whole, and 1 am sure
that with coalition Governments existing

[12 AUG. 1969]

the Committee on Defections 3782

in almost all the States and probably at
the Centre also this problem of defection
might go into the background.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : What about the problem
of time ?

SHRI K. CHANDRASEKHARAN : I
know that you are looking at me. I am
finishing. I have no doubt that this coun-
try is out for a long period of coalition
Governments in the States and at the
Centre. In the majority of States we are
having coalition Governments. The
pattern and structure of the coalition Go-
vernments may differ, but if coalition Go-
vernments come to stay in most of the
States and at the Centre, no doubt the
country would be faced with other pro-
blems of a political nature, but the pro-
blem of defection is likely to cease thereaf-
ter. Thank you.

SHRI AKBAR AL! KHAN : Sir, so
far as the members of this Committee are
concerned, I entirely agree with the Home
Minister and other friends that it contained
persons who are respected and honoured
in this country. But so far as the report
is concerned I think it is equally ture that
it has not given a definite direction or
proposals which would really have solved
the problem for which this Committee
was appointed. Sir, I was :till more sur-
prised when after hea.ing the Home
Minister I found that he wanted only the
reaction of the House to this report and
did not come out with definite and specific
proposals to meet the situation.

Sir, I will not go into the history of the
case as Mr. Bhupesh Gupta or my friend,
Mr, Chandrasekharan has said that
defection has not started from 1967 but
it has been an old story. Whatever it
is, after the fourth general elections it
came to such prominence that the people
and the masses began to feel that there
was something seriously wrong with our
democracy. It was not only the instability
of the administration of the government,
but it brought democracy into disrepute
and disgrace. It is with this all-round
feeling, I think, that the Resolution was
passed and this Committee was appointed.
And now without going into the details,
I would say this. If you go through the
recommendations and if you go through
the discussion, you will find that there are
certain things on which you can take a
definite stand. It has been suggested
that if a person defects—and let me clear
up the position here—if somebody on
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account of honest difference of opinion
leaves one party and goes to another
party and resigns from that post and gets
re-elected, that does not at all come under
the scope of defection Everybody 1n a
democracy has got that right and 1t 1s
very honourable, and the great leader,
Acharya Narendra Dev, and others left
the Congress; they resigned and stood for
re-election. So, let us clear up that posi-
tion. That has nothing to do with
defection. But when 1t 1s done with a
certain motive or with a certain object
to take advantage of something, then that
1s the position that we have to safeguard
against, and for that purpose, I think two
or three proposals should be supported
by this House and the Government of
India and the Home Ministry should be
asked to come forward with legislation
at an early date to see that those things
are given legislative sanction.

The first 15, when there 1s a defection—
that 1s to say when a person has come on
a certain party ticket and after a certain
period, he changes it with some idea—
he should immed:ately cease to be a mem-
ber of that Assembly or Parliament. I
think the Minster of State will listen to
me. He can have a talk with the Labour
Minister some time else If he does not
listen [ can better sitdown I am definitely
suggesting that the Home Minister should
com= forward with a proposal that any-
body who defects with whatsoever motive
and object should cease to be a member
1m mediately.

THE VICE-CHAIRMAN (SHRI M. P
BHARGAVA) : They were jointly listen-
ning.

SHRI AKBAR ALT KHAN : I agree
but I had the feeling that they were talking
about somesthing else.

Then the other proposal that I want to
place 1s this. It 1s true, as Mr. Chagla
said, that you have to create public opi-
nton, public standard. And you have to
Iimit the proportion of the Ministers also
We have seen-—there has been some 15
per cent. of Ministers, and that has also
brought democracy into ridicule and disre-
pute In order to control that, I would
suggest that 1t should be 10 per cent,
Whether 1t 1s at the Centre or the States,
that must be adhered to.

And when we want to bring about some
re forms we must be prepared to make
sa crifices. If the Congress has to lose

[RAJYA SABHA]

th> Committee on Defections 3784

something even, we must be prepared to
lose. It s only in that way that we can
create a climate and confidence not only
1n the Opposition parties but 1n the country
also.

Finally, I entirely agree with the sugges-
tion that so far as the Chief Minister and
the Prime Minister are concerned, they
should be from the Lower House and 4
pertod may be given——six months as 1t 1s—
within which they can get elected 1f they
belong to the Upper House or if they do
not belong to any House. But the Chief
Minister and the Prime Minister should
be from the House of the People, or the
Lower House

AN HON MEMBER : It 1s no solu-
tton to the problem.

SHRI AKBAR ALI KHAN : That 1s
one of the ways in which you can create
more confidence 1n the people.

Thank you.

SHRI THILLAI VILLALAN (Tamil
Nadu) : Mr. Vice-Chairman, today we
are discussing about politial defections—
a proper time I think because 1n a week
the whole country 1s going to face a very
big election, that 1s the Presidential elec-
tion. Hon. Members, when they were
giving out their suggestions, said that poli-
tical defections started in the year 1950
or afterwards. Sir, they are mentioning
about Aya Rams and Gaya Rams. But
defection started from the days of Rama.
Even i1n the Ramayana we can find the
very same defection. But 1t was not called
defection, 1t was called treachery  Vibhi-
shana, brother of Ravana, defected from
Ravana and joined Rama, and he was
responsible for the defeat of Ravana. So,
defection started even from the days of
Rama But now we 1re experiencing a
different kind of defection, being wedded
to parhamentary democracy Political
instability 1s the basits The main defect,
the main malady 1s defection, we can call
defection as political cancer We are
now here to diagnose the disease and also
to find out the very roots of the disease.
Then only we can treat the disease properly.

The Commuttee has given 1ts recommen-
dation. According to me, we can divide
1t into two parts. One 1s medicinal and the
other 1s surgical So far as the ethical
and political aspects are concerned, we
can call them the medicinal treatment, so
far as the constitutional and legislative
aspects are concerned, we may call them
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the surgical treatment. 1 shall deal with
one point in the medicinal aspect and one
point in the surgical aspect. Inthe Report
itself they have given the correct solution
by saying—

¢, ..a lasting solution to the problem
can only come from the adherence by
political parties to a code of conduct or
set of conventions that took into ac-
count the fundamental proprieties and
decencies that ought to govern the func-
tioning of democratic institutions.”

First of all, the political parties and the
persons representing their constituencies
in the Assemblies and in Parliament, they
must follow a certain code of conduct,
they must exercise self-restraint. We must
give political education to the people who
are representing the people in the Assem-
blies and other Houses. At the same
time, the political parties mast also take
an oath that they would follow a certain
code of conduct in the conduct of elections
and also in the participation of democratic
way of life.

So far as the political parties are con-
cerned, my humble suggestion would be
this. I am not going to say about other
parties. [ will talk about the experience
of our own party, that is the Dravida
Munnetra Kazhagam. Our revered lea-
der, Anna, when he started the party
gave us three words—we call them as
political gospels. In Tamil we call them
kadamai, kahniyam, kattupadu. In Eng-
lish we call them duty, dignity and dis-
cipline. These are the three principles
to be strictly followed by the members
of the party. When he started the party,
he said that these strict principles should
b: followed by the followers of D.M.K.

After his demise the present President
of our Party, our Chief Minister, Mr.
Karunanidhi. added one more. that is,
unity, i.e. Orrumai the fourth gospel
that we are now following. So my sub-
mission would be that all the political
parties must sit together and find cut a
solution. So far as their own members are
concerned, they should follow a certain
code of conduct and thereby they can
restrict defections in the country.

Further, there is a couplet from Thiruk-
kural

Chirai Kakkum Kappevan Seiyum
Magalir Nirai Kakkum Kappe Talai.

which means the chastity of a woman can
be saved only by her own self and not by
anybody outside.
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[THE VICE-CHAIRMAN (SHRI AKBAR ALI
KHAN) in the Chair] .

So the defector must control him-
self because he participates in an
election conducted by a political party.
He wants to represent a constituency.
He wants to represent a part of the
country. Therefore, he must be a man
with some principles. First, he must
control himself because, according to
this couplet, the woman alone can save
her chastity, not any outside force. The
defector must know that he is a man
representing a number of people and so he
must cuntrol himself. The political party
to which he belongs also must have con-
trol over him. These things are to be
decided in a conferene of leaders of all
parties to be convened by the hon'ble
Home Minister.

So far as the surgical part of the treat-
ment regarding defections is concerned, my
humble submission would be only this.
We can have an amcndment in the Re-
presentation of the People Act as also the
Constitution. Added to the recommen-
dations by the Committee. 1 want to
submit, there should be a right to the elec-
torate to recall a defector. This is there
in Switzerland. Because it is expensive,
the proposition may not be  practicable
here. Butitis the most domocratic way of
checking defections. We must amend
tne Constituton so as to provide for the
right of recall to the people because it is
the people who have given him the right
to represent themselves to ventilate their
grievances, to express their own feelings
in the the Houses. But when the person
gets elected, the people are left out. 1t is
not democracy at all, Sir.

In our part a poem of poet Bharathi
used to be sung 1n all public meetings in
which it is said that we are the monarchs
of the country :

Ellorum Innattu Mannar

The people are the monarchs of the coun-
try until the vote is cast. After that the
representative becomes the monarch and
the people become the servants. That is
the way of life in our parliamentary de-
mocracy. After the counting in the elec-
tionis over the representative becomes the
monarch and the voters become his ser-
vants., This should be changed. If we
want to change this position, I would
advocate the right not only to elect but the
right to recall to be given to the voter.
Even if the right is there, we need not
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necessarily exercise it. So my submis-
sion would be on the side of the medicinal
part of the disease. We must have a rcgular
code of conduct of all political parties.
So far as the surgical part of the treatment
of the disease is concerned, my submission
would be that there must be an amend-
m:nt of the Constitution so as to provide
the right to recall for the electorate, With
these words 1 conclude.

SHRI1 P. CHETIA (Assam) : Mr. Vice-
Chairman, Sir, from the statement of the
Homs Minister as well as from the report
submitted by the Committee on Defec-
tions it is clear that the problem of defec-
tion has assumad great dimension in our
political horizon. It is seen from the re-
port that during the course of the last 18
years, out of 543 defections 433 defections
took place after the Fourth General Elec-
tion, that is, after 1967. On account
of this large-scale defection there were
unstable  Governments in five States,
namzly, Haryana, Punjab, Uttar Pradesh,
Bihar and West Bengal. In the absence
of stable Governments in these States,
the Central Government had to introduce
the President’s Rule, So as a result
of this Jarge-scale defection a resolution
was adopted in the Lok Sabha and in pur-
suance of that resolution this Committee
on Dafections was constituted.

Sir, the Committee recommended four
concepts, political, ethical, constitutional
and legislative. I do not like to discuss
all matters relating to political or consti-
tutional recommandations, but so far as
ethical and legislative recomendations are
concerned, I would like to confine my
observations in the sphere of these two
recommendations.

The Committee says :—

‘... a lasting solution to the problem
can only come from the adherence by
political parties to a code of conduct or
set of conventions that took into ac-
count the fundamental proprieties and
decencies that ought to govern the fun-
ctioning of democratic institutions.”

Then again, it says :—

“One suggestion placed before the
Committee was that this could be achie-
ved by having a Standing Committee or
Board comprising leaders of political
parties and men with legal background
who were highly regarded in the country
for their experience of public affairs,
objectivity,
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neutrality. Any political party which
had a grievance against another for non-
observance of the code could take-up
the matter before the Board which,
if the material before it was adequate,
could convey its censure or disapproval
which in due course would acquire
moral sanction. When the Board cen-
sured a particular member for violating
political proprieties, the political parties
could be asked to ensure that he was
kept out of publiclife for a prescribed
period.”’

So, it is intended that under these
“ethical’”’ recommendations the political
parties should evolve certain healthy con-
ventions or traditions about moral code
of conduct. But we should remember
that we are in a tranmsitory stage. We
attained independence only 22 years ago.
Ours is a nascent democracy. So it is
not possible on our part to evolve such
healthy political traditions or conventions
or evolve a moral code of conduct as it has
bzen done in Western countries. My
friend, Mr. Parthasarathy mentioned the
examples of the U.S.A. and the U. K.
1f you look into that matter, you will find
that there is a strong public opinion in
those countries. How has that public
opinion been created? It is because they
arc highly edacated and democracy nas
been functioning there for  centuries.
In the U.S.A., for cxample, for every 1,000
people, more than 500 people read news-
papers; i.e. the circulation of newspapers.
is over 500 for every 1,000 people. Inthe
U. K. it is 350 or more. But in India,
it is only 44 out of every 1,000;i.e. only
44 people out of every 1,000 read news-
papers. Thenewspaper circulation isonly
44 per thousand. So on account of this
and on account of the backwardness of
our country—so far as our countryside is
concerned, our people are illiterate—
people here cannot be expected to for-
mulate a strong public opinion against
defections among political parties. So,
Sir,Tdo notthink that an evolutionofsuch
a moral code of behaviour for the poli-
tical parties is possible. The Home
Minister expressed his doubt about
this matter and I share his doubt in full.

In this connection, Mr. Bhupesh Gupta
introduced certain matters which have no
bearing on the subject matter of this dis-
cussion.

SHRI DAHYABHAI V. PATEL : He

integrity and political i always does.
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SHRI P. CHETIA : He made an alle-
gation against the Congress by intro-
ducing the matter of the ensuing Presi-
dential election. I am very sorry that he
has alleged that our Congress President,
Shri Nijalingappa, aligned himself with
the Jana Sangh and the Swatantra Parties
so that the Congress could combine with
them. I should like to say that there is ab-
solutely no foundation for such an allega-
tion. Thereis no basis for such an allega-
tion. It is a progpaganda launched by
parties who are opposed to the Congress.
In this conncction, may [ remind him
about the defections 1n his one party which
took place not on account of any political
opportunismor desire for power, but on
account of clash of personalities? Take,
for instance, the division of the Com-
munist Party into three camps. On what
ground did that take place? It was on
account of clash of personalities and not
for any other reason. So far as political
ideologies or political approaches were
concerned, there was on difference. Only
on account of a clash of interesis among
thamsleves, among the personalities, that
they got divided into three political parties,

THE  VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : Thank you.

SHRI BHUPESH GUPTA : 1 tell you,
he may not be kn.,wing, but we know that
he is discussing with them about a coalition
Government.

SHRI P. CHETIA : There is no basis
for that.

SHRI BBUPESH GUPTA : The issue
is, how it should be brought about and
whether they should immediately join it.

THE VICE-CHAIRMAN  (SHRI
AKBAR AL[ KHAN) : Pleasc sit down.
Mr. Gupta.

SHRIP.CHETIA: Sofar as the‘‘legis”
lative’’ recommendations are concerned,
1 would like to submit that political parties
run their candidates on a certain economic
programme and on a certain political
ideology. If somcbody, after getting
elected on the ticket of a certain party,
defects to another party, there should be
some provision in the Representation of
the Pzople Act that he shall have to resign
trom the membership of Parliament or of
the State legislature as the case may be.
Unless this is provided, I do not think
any 2volution of such a moral code of
conduct, as has been suggested by the Com-
mittee, will help us against defection

SBRI M. N. KAUL : Mr. Vice-Chair~
man, . ,
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SHRI BHUPESH GUPTA : We must
hear something about the Speaker also.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : He has limited
time. Please sit down.

SHRI M. N.KAUL : It has beenshown
in the course of this debate that defectiorn
is not a post-1967 problem, but it has
existed for a long time. It came into
relief after 1967 because of instability in
some of the States, particularly, Haryana,
Uttar Pradesh, Bihar, Pungab, Madhya
Pradesh and West Bengal. In one State,
I must point out, it had an apposite effect.
In fact, there defection has led to stability
and that is Ragasthan. The Chief
Minister of Rajasthan has so managed
the affairs of that State that although the
Congress was in a minority in 1952, . . .

AN HON. MEMBER : 1957.

SHRI M. N, KAUL : In 1957 they had
a comfortable majority. In 1962 they
were in a minority and in 1967 also they
were in a minority. But the whole thing
was so skilfully managed that there has
been stability. At what cost is a matter
of political judgment. But that is the
sole exception where defections have,
in fact, led to political stability. In
regard to the other States, in Haryana,
there were first rewards for defections and
then therc were penalties for defections
in the elections. In Uttar Pradesh, there
was the same old problem of factions and
defections. In Bihar we had the spectacle
at one time of defectors being Chief
Ministers. In Punjab we had a very
curious example of a Government by
defectors. In Madhya Pradesh, political
defections became a routine. In West
Bengal, it was in addition to the pro-
blem of defections a challenge from the
United Front which succeeded inthe last
general elections in that State.

SHRI BHUPESH GUPTA: There were
defections before. The Congress orga-
nised it. (Interruption)

SHRI M. N. KAUL : Whatever i
was, the main characteristic in that State
was that it was a challenge from the Left.
Defection was part of the problem. The
main thing was the challenge from the
Left, and the severe defeat of the Congress.

SHRI BHUPESH GUPTA : The chal-
lenge from the Left was met by the Right,
namely the Congress, by organising de-
fections. .
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SHRI M. N. KAUL : My personal
opinion 1s that the challenge from the
Left gathered momentum because of the
dismissal of the Ministry by Governor
Dharma Vira 1 took the view when
the crisis arose, and I have adhered to
that view, that that was a mistaken Cons-
titutional judgment which led to very
important  consequences. But opinions
may differ on that point

SHRI BHUPESH GUPTA : Probably
the Syndicate 1s thinking of making Dhar-
ma Vira Secretary to the Rashtrapat:
should Sanjiva Reddy get elected.

SHRI M. N. KAUL : Now, when I
look at the composttion of the Commuittee,
1t 1s & very strong Commuttee. But I am
afraid the same cannot be said of the re-
port The report really does not present
any clear-cut solution of the problem
There 1s one school of thought which says
*‘YLet conventions evolve, and a solution
will come by 1tself ** There 1s the other
school of thought which believes that some
constitutional remedies should be adop-
ted to curb this growing evil Now, the
House 1s aware of the classical example,
which has often been cited, of Mr
Churchill He began his parliamentary
career as a conservative in 1900 He
defected from the Conservative Party and
crossed over to the hiberal Party in 1904
on the 1ssue of protection versus free trade
Churchill, however, announced in Parlia-
ment that his constituents were entitled
to be consulted on the change of allegi-
ance and 1f they so desired he would resign
and submut himself for re-election That
was not pressed in view of the impending
general election  But the important thing
1s the statement made by him in Parha-
ment itself that if that was the wish of the
¢lectorate, then, he should resign  That 18
to say the British model that we have
adopted, assumes and proceeds on the
basis that when you have been elected
to the House on the label of a particular
political party, then, it 1s assumed that
you will adhere, that you will stick, to
that pohitical party  Of course, that poli-
tical party must give you freedom of vote
in certain matters and the whip should not
be very rigorously applied That has
been stated 1n this House also with which
1 agree But if he discards that label,
if he renounces that label, then, he must
resign  He must resign his seat and seek
re-election That 1s a strong convention
and those who do not follow that con-
vention 1n Britain, lose 1n political stature.
‘That 1s the convention In India 1t will
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take a long time, for a code of conduct to
develop
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THE VICE-CHAIRMAN (SHRI AK-
BAR ALI KHAN) + Mr Varma, you
are getting an opportunity when you can
speak about 1t Now you please do not
interrupt him

SHRIM N KAUL So, there are tw©
schools of thought ©One school believe
and that 1s the view represented by the
Commuttee  that small changes like

limiting the size of Mimstries and barring
the appointment as a Minister of a de-
fecting legislator for a period would
suffice for the present On the other hand,
the Lawyers” Committee clearly stated
after a very careful consideration of the
constitutional and legal position—

“As standing for election to Parha-
ment or State Legislature 1s only a sta-
tutory right as distinct from a funda-
mental right, 1t 1s open to Parliament
to mmpose such restricttons or condi-
tions on the exercise and enjoyment of
that right as 1t considers necessary or
reasonable in the public interest On
this basis 1t 15 possible to provide 1n a
special legislation that a legislator who
renounces his membership of or
repudiates his allegiance to a political
party, shall be disqualified from con-
tinuing as a Member of Parliament or
of State Legislature”’

Now, that 1s the basic solution That s
the one real, quick, surgical operation th t
should be performed and that will tend
to improve the situation That view the
Commuttee has rejected And one should
mark the words 1n which the Commuittee
has rejected 1t .—

““The proposal would have the effect
of freezing political parties it their
present state and theieby hinder their
organic growth which was an essential
part democratic process. In the pre-
sent situation 1t would be harmful to
do anything that would prevent polarisas
tion of political forces, splits, mergers,
amalgamations, etc were part of the
process of 1deological consolidatioy
and they should not be interfered with »

What 1t means to a person like me when
1 read it—the impression that 1t conveys
to me—that behind those who agree with
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that view, and perhaps behind most of
the political parties, there is a subcons-
cious feeling that in the present state of
political affairs in India, defections may
favour them some time or the other, in
some circumstances, to capture power in
a particular State. So, they do not want
to give up what amounts to ‘privilege of
defection.’

Now, I have another point to make in
regard to the size of the Ministry. 1 agree
with Mr. Chagla that you cannot place
an artificial limit on the size of the Ministry.
The size of the Ministry must be based on
scientific principles. I spoke on this
matter sonie time ago in this House and 1
suggested that Parliament should devote
its attention to this subject. In our Cons-
titution the executive has been given the
power to make as many Ministries or
departments as it likes by advising the
President and issuing a Presidential order.
The country which we follow is Britain
and in Britain they have built up their
conventions. The whole thing is regula-
ted either by well-established customs or
by legislation. Ministries are created by
an Act of Parliament. The Education
Ministry was first created by an Act of
Parliament. Similarly in the United States
of Amercia departments are created by
Acts of Congress. An impartial com-
mittee should assess the quantum of work,
how it should be scientifically divided,
how it should be rationally divided, how
it should be divided into various Minis-
tries. And there should be no change in
that basis until you come to Parliament.
I remember an example which one of the
officials told me as to how things proceed
particularly at the time of Cabinet for-
mation. One of the Secretaries was rung
up at 1 0’ clock in the night and asked,
“Shall we separate this department and
call it a Ministry?” He replied, ‘Do
as you like. 1 am feeling very sleepy.”
The way Ministries and Departments
are divided to suit the whims of particular
individuals, to suit particular political
conveniences, is something very unscien-
tific, and if the Parliament does not play
its role in regard to this, there will be con-
fusion. The working of the Government
of India Ministries and their regulation
is not a matter that should be left entirely
into the hands of the executive. It should
be debated. It should be settled by legis-
lation and till that provision is made in
the Constitution, the Parliament should
insist that the Government should, during
the course of the present Parliament,
make a statement on this matter. Let a
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statement be laid on the Table of the
House that these are the Ministries into
which the work is divided. And once
these Ministries are settled, they should
not be changed without reference to
Parliament.

Particularly the practice of splitting up
Ministries has led to great confusion.
Let me disagree a little. Take the case of
Mr. Manubhai Shah. In this House the
other day a question arose that when he
was a Minister he gave wrong informa-
tion in regard to a certain supplementary
question. I asked the present Minister,
“Where is the old pad?”’ And the Minister
replied, ‘‘The pad is not there.”” It so
happened that Mr. Shah spoke to me about
this. He said he kept a pad. Files
are not traceable in Government depart-
ments when Ministries are broken up
several times,

I think we should find a proper approach
to this question. I entirely agree that it
should not be left to the whims of the
executive to fix the number of Ministries.
It should be a matter for decision and ap-
proval by the Parliament. Thank you.

ot friwta awt © =0e, o9 g fad
93T F G 9T 99 99 39 9% 9%
qred genm o1 g gw fag g
A, fF 3@ qed 1 agues 9wy oy
g @t T | RO § FE o i
& frer fF R & a9 ag wRn
wr g% f5 fevamm & s ov @ #E
G EE AT T FI AT TATE 3T I HT
fram w8t o= gz foror g 3g S
Id WH T [ fOE @A daw
S, TET wTAw qearg 5 5w H aaw
WSl FTIT T EAT & | FIS T 957
ferely g weww § FEr arai 7 faear Ag
W d uhgax A faamarad fey
@ ot €)1 39 ¥ g7 § AW
fret 7 g Fifaw g 5 ag fevamsy
w99 ¥ oW R 59 fF Fow g #Y
% ¥ &g T fF ooy Rvwwrw o
SO &7 q9E § STV §U SR sfaie
¥ gga & fael Yagaamar frag 1967
¥ 9d F v WIOW EU 1 @R
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[#r fazas aaf) [T @ far ek fw dmy w
aAAE fra i aeE w1 a8t wwmE (9 g B} oswww fear s fae
f& sfuFrwr ¥ 1967 F AT AT | NT A Fowr ) R N R A
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EIRC A
oft AY5aT AT WA : AY g A
T 99 Fg f5 SOy BT g uF
M@ & IMF TR AG WATEA ATRE
" AR 1

ot frismamt : 98 wW R FG
Jrgar g fF ag ferdoa 1 37 1962 9
ZAR s amE MWL 1 9 F fag
IIEIT RATE | 19627 Heg gIW A
141 ¥ FUG & T FX AT AT 147
T AT FAE | A FE F R
T §, I Fuuw s 15
qF FUET miEar swd @, FE aw
ATAT AT, FIE G ATAT 91, FNfF fFfr )
9 AT A q 1 ;L AW A,
grarrad ¥, g =w @ ar =g
[T EHTT FT AT TET FT TR T gIav
a1, AR w@ H ag g fF = grfe
gare fag 75 @d AURNTA F -
et s de wXF www ufawed #¢
it ffar 1 @t agr ¥ ag AT sTOW
g5 W W FHG FNE F  afCs
AT g a5 oag Feen faege
9T g dR safaa & a1 a5 fowsma ar
qoTeY g AR gy #iR A gfrn
[ qara v fEEr gER EAT 9T 3w
SFRX H AT UL AT |

WA T FEre P WA, TwEHY S

fam a’rwma’mm%ﬁﬁ
g7 W A AT TR AR FET a8y
e & fF R s ¥ gwrd a@er
T W, W W ¥R g T
gt @t fafom sv & i sfa v
BT WA AT S a9y w<r qf
geT e, frad g A dw A o e
, 99 9t FT Fdew W @ ¥ ogTr
T & W SwEr wfE W mer gy
a1 B wmafaar it B ey
AT TZ ATT AL FT qHA OF AT
@ a3 g A S §e ag G guAl
W 9T AN 9 | A FEE ATl
#, g frat Y mwmer wfe

fog, e awa ¥ 9 smar frzw
fa & smEems @@y w1 gwEw
M FX faar wr o seEws T
Tt sEr frew o wag aamar mr
e fF #15 Tw fafreeT ar sraw fafreex
I BISH FTE AT AL g1 1 Z9TY quE
A smar g 5 ey fedTmw ¥ arwr
A SN TSN aTem ¥ waAw
HAFTEE, FAZAATERS AN 3 &7
HEEFAT FAT 98 T | 39 THFC 77
= T AT AT FHT F O F:T
W@ oqw R g ww e ogEwT B
HEEFHAT G AY |

TAGE oF a0 @y ok a8

TR ot o1 awrEr AwwwaEr |2 IE FATET TR R oemr w1 fedae
WA W A AT g ¥ @ | A F I S Ay 9w e A 2 e
oo S @ fFag 3 ®RY %1 sawr ww mew fifoe & fog feax
& 7Y @ma‘ragwgasﬁﬁ'a,wfamamlaﬂ?%%wﬁﬁu
FU WA FATR | AATES FT AT At | g7 Y W F §9 ggAd A E 1 az @y
IATE, TIAT § W qowar ¥ g | uw qRT FT AT g F ooy e ax
T AR AW A A T e | ww owmw & w@ A fedr arg av Aw
T OSTEN AR AH g 5 duw wemd AR £, @@ ewr ser O s
BT F AT FT G, UF F! AST W} | @& AR gE FT g fF ag et ow
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fowrd o ggw WE T | @ AR TR
Fzrd fr gudl GH Ag & o s AW
femr 9w arfy = a9 F QR §ag
S g afwa famsr o wr aan
FTEA O AT} qg F AT T, AT
aq 4T, I AY I, dg AT T
Fear wgar & i a Rt ag @
TgT Y AT IAT H AqYA Seeq Hraw Y
R A 9T qgT 1 fufaed v oogw
HT | gg SEAT ITIST AT | AT WY
aum N 4G war fv oF av & fag <9
yfgeR ¥ dfaq FT far s v 99
w5 faffer o T fawr smw o s§ R
aTR F 99 7 oAy oA, 9EE FWX 4T |
&7 @A YA FE HEIA E | @ FL AT
TR g W g9 auea & fF sud &
Hur qU AG g g 1 g g A
gak arg fra =it =W grga et
¥, GO WA q@ AR ¢ fr
| a9 1 F9 W@ 5 fafae o
qizd FHFHL ], gATN GHA H ALY 7@
fr fafeey &Y w9 FAFTJ|E @
graw & fewdwm & gmEr 9 w1
YT IF FHATE | ST F AT A
N Farawarg fF oaga ¥ fewaww
A% 9% @ WMR W A fram
st fafeer o & ok fafyeex
FA9 FT ITERN AN A q9g ¥ A7
ferae 30 &, WHFRW T I fewae
FOAT 9T & SR o H oIy fafaeey
gar fear swrard afeT gw wwew g fF
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T WEF |7 FE1 F 980 9T FF ey
L B T ey
fafredt agar w2 | & g smefadt
R i@ w< & ffrEd ar fmtr 2T
-

gaawread (#t wwaT w=r @m)
THIfTE IEHT TR AAT FET A9D)

g

ot fadew aaf : siwAq, A AE %
fafredt & 0@ Seewr § AR Ag ad
7@ &1 A g fF aga § fafaeex fazme
qERfad WA & AR IHE Hawd a7
g fr v fag @18 fafwdy sywew
T8 WA @ sEfad 9wt fed aw ¥
aT FX at faor far R fexr @ &
fr s fag <= @ fafa=y e e,
Fgl 4 F1E AT FY fAfqedy o a1 F8
#1E TR F1 fafaedy g, a5 et
g 8 fofar & sk oo fag ww
fafreft 2 a1 agwrew Qan @ fr fom
Freon & fafardy @1, dfowea #1 famar
grar & o Afawed F1 fawR £F F
T § IR SASfRREET &, EEar
gfg & 31 @ T FAm A
NFTX # A4 Agd SOt §, avaEy
FAdt W g ar ¥ faaew & frag
Y FREr & famto G s e w5y
Yoo A ogwa @, feg saE
grarq W fRet frerd av A oget el
gw fafreex wem 3 §o 4@ =4,

fafret & e feam awr @), fafaeh
FEY AT AT FgAr I9 gHA A
gerTe e afereafy & I faie <gard
i fwdl fAfaet § == T o fafaeex
@ & AW | el aga s=e A
g@T & TE 50 AT 55 fafaee
F TF BT g AL ar iy Fgr w7 Fdr

off g fafaee grgg = dEr wEw
ygar & fF oS &9 §6C ¥ qTeA BT 1@
g ok =wfag =T 99T @ g =
$T 99 W, T9 BI99 ¥ 99 77, FfFq
SR #E Fw W QT A9 Fr fawd
ST 9X g $g1 o1 g&ar fF gg F3EY
Tq fafeaa oo ox og=t & 1 et oy
qfomH TR EH g G § | qAET ¥
T IR B AL AT aw gE g,

TR 1 gumy g fF aga dF g

g T AT FEE T A Feasy
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[sﬁ fazaT a—;ﬁ] nlcfad?st Ministtgé-sb ilxcl_cludi?gh org: Chief
s inister on acking of the Congress

qUATY ¥ AE, @ TER Fr fEESIA | party having 127 M. L. As. Hence, was it
S ¥ are, W wiEsy § fe g «'-F@ not naked bribery by way of Minister-
. . ship ? As a consequence of this, the pesple
g, Q:Eﬁ' FIE RN %'T@' qFa | E’Wﬁ Hﬁ our State revolted against this and
q@ 2 o ;o the Congress P. D. F. Mmstry fell in

T EITET w @ \.E, At ® & course of few months. Thus the result W;.S
1€ w& gEFT A2 §, Fagawm 7 clelar; defection paid to those 17 defectors
only temporarily. The country did not

faar o ff & SgT WM benefit thereby. The Congress party did
wr R A AR AT ar W =J9En ?ot gain.l(l)ur expeaie;ce stpows that none
A~ as , - rom small parties did defect. They did
SEY T 9X q3 q3 LT AWM G Al not do so because of their immense faith
T §Y, ;Wi 9@ 99 H9ST F 9T Agr | in their future.  History teaches us that it
= N is the small party which becomes big and

WAl TET § IUT FE F F, IUI big partyis reduced to small in course of
¥ Ty W FT R Al WWW‘[% time. There is no point in abusing
N . * | small parties which we notice sometimes

affw oF & *AF 9V S FT F AT in this House. Such abuses by

- %Eﬁ S T@GITW% ‘)some friends, who always speak like

the chattering busy birds, stem from

g g A1 9@ &7 @ & X @ T | a feeling of big party bossism, or big
s 5 party chauvinism. The big parties must
I § e #w & W A 9f@ F 3w | be conscious that defections have become

F1E g T@y fear T AT 59 aw s ] their features, one tempting the other.

A% &1 feom s d@ 9% . .

37X ;@- . = To stop this defection I, after consi-

gFC Y F2 O =9 F AT 95T | dering the recommendations by the Com-
~ gfoTs mittee on Defections, suggest that no

g wrd dr ol I A & defector should be given any post of ho

@'ﬂT, I FE AT TG @"TT FT O no;ll‘, far hless the post of a Minister,
- . x at least in the course of two years from
a:ﬁ Hﬁ HEATT SET & A S | the date of defection. That will be a test

of the bona fides of any defector if he

SHRI SUHRID MULLICK CHOUDH.- | defects knowing this hard fact to be his
URY (West Bengal): Mr. Vice-Chairmam, | fate or consequence.

Sir, defection has its root in ambition and
greed. If one changes party really from THE VICE-CHAIRMAN (SHRI AK-
BAR ALI KHAN) : The Home Minister

political convicticn, I shall not charge
him for defection. Almost all the Right | will reply tomorrow. The House stands
adjourned t1ll 11 A, M. tomorrow.

parties, particularly the Congress, are
guilty of helping defection in this way or |
that way. In our State of West Bengal, in (
1967 we saw that about 17 M. L. As. de- ten minutes past six of the clock
fected from the United Frontto forma till eleven of the clock on Wed-
new party, the PDF, and 11 of them were nesday, the 13th August, 1969.%

The House then adjourned at
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